Pt SRR, o
3= O e IR

FOURTEENTH KERALA LEGIS LATIVE ASSEMBLY

RESUME
OF

BUSINESS TRANSACTED DURING
THE SIXTEENTH AND
SEVENTEENTH -
SESSION

©
Kerala Legislature Secretariat
2020

KERALA NIYAMASABHA PRINTING PRESS.




FOURTEENTH KERALA LEGISLATIVE ASSEMBLY

- RESUME
OF

 BUSINESS TRANSACTED DURING
THE SIXTEENTH AND
SEVENTEENTH
SESSION .

475/2020.




o R e WA R




Speaker
Sure P, SREERAMAKRISHNAN .

Deputy Speakér .
Smﬁ V. Sast

Council of Ministers

L
2.

10.

1.
" Archaeology

12.
13.
14.

Shri Pinarayi Vijayan, Chief Minister
Shri A. K. Balan, Minister for Welfare of Scheduled Castes, Scheduled
Tribes, Backward Classes, Law, Culture and Parliamentary Affairs

Shri E. Chandrasekharan Minister for Revenue. & Housing

DR K. T Jaleel Minister for ngher Educatlon Welfare of Minorities,
Wakf & Hajj legnmage

Shri E. P. Jayarajan, Minister for Industries, Sports & Youth Affairs
Shri M M. Mani, Minister for E]ecmc1ty '
Shri K. Krishnankutty, Mlmster for Water Resources

Smt. J. Mercykutty Amma, Minister for Fisheries, Harbour Eng_ineering
& Cashew Industry

 Shri A. C. Moideen, Minister for Local Self Governments

_Shri K. Raju, Minister for Foresté,_Animal Husbandry and Zoos .

Shri Ramaché_ndran. Kadannappalli, Minister for Ports, Muscums “and

Shri T. P. Ramakrishnan, Minister for Labour & Excise
Prof. C. Raveendranath, Minister for General Education

Shri A. K.ASasecndran, Minister for Transport




15,

16.
17

18.

19,
20.

Smi. K. K. Shailaja Teac;h'er, Minister for Health, Social Justice and
Woman - and Child Development '

Shri G. Sudhakaran, Minister for Public Works & Registration
Shri V. S. Sunil Kumar, Minister for Agriculture

Shri Kadakampally Surendran, Minister for Co-operation, Tourism &

Devaswomsg
Shri P. Thilothaman, Minister for Food & Civil Supplies -

Dr. T. M. Thor_nas Isaac, Minister for Finance & Coir.

Leader of the House
SHRI PivarAYr VIAYAN

Government Chief Whip
Suri K. Rasan

' Leader of Opposition
Sur1 RamesH CHENNITHALA
Secretary
SHrI §. V., UNNIKRISHNAN NAIR




CONTENTS

SIXTEENTH SESS:ON

Pl o

10.
1L
12,
13.
14.
15.
16.

17.
18,
19.
20.
21.
22,
23.
24.
25,
26.
27.
28.
29.

IR = SV

Obituary Reference
Qath/Affirmation by the Members
Panel of Chairmen

Special Session commemorating the 150th anniversary

celebrations of Mahtma Gandhi

Questions

Correction of Answer to Starred Question
Correction of Answer to Unstarred Question .
Adjournment Motions

Calling Attention

Matters raised under Rule 304

Papers laid on the Table

"Leave of Absence from sittings of the House _

Consideration of Amendments to Rules
Presentation of Reports

Consideration of Reports

Statement laid on the table in accordance with the
Ruling of Speaker

Statemnent under Rule 300

Motions for Extension of Time
Announcement by the Speaker
Government Resolutions (Rule 118)
Motion under Rule 130

Rulings by the Speaker

Legislative Business

Financial Business

Private Member's Business

Questions of Breach of Privilege
Visitors

Termination of the Session
Appendices

475/2020.

Page

[ Y

NG BB W WL W W W N

11
1
12
20
22
23
25
26
27
29
.29
31




RESUME OF BUSINESS TRANSACTED DURING THE
SIXTEENTH SESSION OF THE FOURTEENTH
KERALA LEGISLATIVE ASSEMBLY

The Summons dated . October 10, 2019 for the Sixteenth Session of -
the Fourteenth Kerala Legislative Assembly was issued t6 the Members on
October 11, 2019. The Session - commenced at 9.00 am. on Monday,
October -28, 2019 and adjourned sine-die at 12.01 p. m. “on Thursday, -
November 21, 20195. The House met on the following days, viz., 2019 October 28, ‘
29, 30, 31 and November 1, 4, 5, 6, 7, 8, 11, 12, 13, 14, 15, 18, 19, 20, 21 (19 days
. of sittings). The House transacted business for 106 Hours, Sminutes.

Obltuary Reference

* On October 28, 2019 the Speaker made reference on the demise of Shella :
. Dikshit, former Governor of Kerala and of Damodaran Kalassery, former Minister.
As a mark of respect to the deceased, the Members stood in silence for a while.

Oath/Affirmation by the Members

'On October 28, 2019 Shri. K. U. Jenish Kumar, elected from Konm_
Consutuency, Shri M. C. Kamaruddin elected from Manjeshwar Constituency,.
Shri V. K. Prasanth elected from Vatuyoorkavu Constituency, Smt. Shanimol
Osman elected from Aroor Constituency and Shri T. J. Vinod elected from
. Ernakulam Consistuency made and subcribed oath or affirmation and 51gned in the
‘Roll of Members,

Panel of Chairmen

The following Members were normnated to the Panel of Chaurmen for the
Session :

1. Shri Purushan Kadalundy
2. 5mt. E. S. Bijimol -
3. Shri V. P. Sajeendran.
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Spec1al Session commemoratmg the 150ﬂ| birth anhiversary celebrations of

: Mahatma Gandhi

On November 1, 2019 a special session was convened to commemorate the

150th birth anniversary celebration of Mahatma Garidhi: Shri'P. Sreeramakrishnan,

- Speaker, Shri Pinarayi \ﬁjayém, Chief Minister and Shri Ramesh Chennithala,
Leadér of Opposition spoke

The following Members also spoke regarding the significance of the
Spec1al Session on commemorating the 150th birth anniversary celebrations of
Mahatma Gandhi. :

Shri V. 5. Sunil Kumar; Minister for Agriculture
" T.A Ahammed Kabeer

" P.J. Joseph

" C.K.Nam

" A.K. Saseendran

" Anoop Jacob

Ramachandran Kadannappally, Mln ister-for Ports, Museum, Archaeology
and Archives -

0. Rajagopal
" K.B.Ganesh Kumar,
Questions

Details regarding the number of notnces of questions received and the number
of questions answered on the floor of the House etc. are glven in Appemhx I

‘Correction of Answer to Starred Questlon

On November 21, 2019 a statement correcung the answer given to Starred
Question No. 339 dated .12th November 2019 of the current session and the
corrected answer were laid on the Table by Shri E. P, Jayarajan, Minister for
Industnes, Sports and Youth Affalrs
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_Correction of answer to Unstarred Question

On October 29, 2019 a Statement correcting the answer given to Unstarred
- Question No. 2490 dated 14th June 2019 of the Fifteenth session of the Fourteenth
Kerala Legislative Assembly and the corrected answgé_r were laid on the table by
Shri Kadakampally_' Surendran, Minister for Co-operation, Tourism and
-Devaswoms. ' A ' '

Adjournment Motmns

Durlng the Sessmn 17 notices of Adjournment Mohons were received. None
* out of them was admnted. Three notices were not allowed to be raised on the floor
of the House . '

Details of notices of Adjoum&aent Motions in respect of which consent was
withheld, after hearing the views of Ministers concemed on the ﬂoor of the House
are given in Appendlx IL

_' Calling Attention

During the Session 32 Stateménts were made by Ministers under Rule 62,
details of which are given in Appendlx I -

Matters raised by Members under rule 3_04

During the Session, 183 matters were raised in the House by Members under
Rule 304, details of which are given in Appendix IV.
Papers laid on the Table |

On November 14, 2019 DR. T. M. Thomas Isaac, Mlmster for Finance
and Coir laid on the Table the Report of the Comptroller and Auditor General of
India on State Finances for the year ended March 2018. ‘

The details of Papers laid on the Table are given in Appendix V.
Leave of Absence from snttmgs of the House

On October 31, 2019 the House granted leave to Shri N, A. Nellikkunnu and
Shri Thormas Chandy to remain absent from the sittings of the current session of
the Assembly.




4 .

Co’nsideraiion of Amendments to Rules :

On November 18, 2019, Prof. Abid I-Iussam Thangal moved amendments o

: the Kerala Educauon (Second Amendment) Rules, 2018 issued in G. Q. (P) No.

8/2019/G Edn. Dated 22-8-2019 (S.R.0. No. 572/2019) The Minister for General
Education replied to the pomts raised. The amendments were wnthdrawn by the
leave of the House. : ' '

_ On that day itself, Shri M. Ummer _rﬁeved_ amendments to the
Non-Resident Keralites' Dividend Scheme; 2019 issued in G. O. (Ms.) No.
12/2019/Norka dated 2-9-2019 (S.R.0. No. 650/2019). As authorised by the Chief .

‘Minister the Minister for General Education replied to the pomts raised. The

amendments were withdrawn by the leave of the House.

' Presentation of Reports

{ 3. | The Sixth Report of the Commlttee on the Welfare of Scheduled 31-10-2019|

The following Reports were presented on the dates noted against each:

1 | The Sixteenth Report of the Business Advisory Committee 29-10-2019

2 | The Fourth Report of the Commlttee on the Welfare of Youth (29-10-2019
and Youth Affairs. '

Castes and Scheduled Tribes.

4 | The Report of the Subject Committee I on The Kerala Vetermary 4-11-2019
and Animal Sciences thiversity (Amendment) Bill, -2019. '

5 | The Report of the Subject Committee XII on The Kerala Co-| 4-11-2019
| operative Hospital Complex, the Academy of Medical Sciences :
and Allied Institutions CIhkmg Over and Admmlst.ratmn) Bill,

2019,
6 [The Twenty to 'I\venty—second Reports of the Estimates 5-11-2019
Comrmttee .
— |77_ﬂ.'_ -
71 % = " Report of the Select Committee on’ The| 6-11-2019

Kerala Farmers' Welfare Fund Bili, 2018.

8 | The Report of. the Subject Committee IX on The Kerala| 6-11-2019
Panchayat Raj (Amendment) Bill, 2019. |
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The Report of the Subject- Committee XII on The Kerala
Anganavadi Workers' and AnganavadJ Helpers' Welfare Fund
(Amendment) Bill, 2019.

6-11-2019

10

‘The Report of the Subject Committee If on The Madras Hindu

Religious and Charitable Endowments (Amendment) Bill, 2019.

7-11-2019

11

The Report of the Subject Committee VI on The University laws

(Amendment) Bill, 2019 and The Umversny laws (Amendment)

(No.2) Bill, 2019.

7-11-2019

12

The Report of the Sl.lbjECl‘. Committee VII on The Kerala
Jewellery Workers' Welfare Fund (Amendment) Bill,2019. -

7-11-2019

13

The Report of - the Subject Committee IX on The Kerala
Municipality (Amendment) Bill,2019. :

7-11-2019

14

The Sixth Report of the Commlttee on the Welfare of Backward
Class Communities.

7-11-2019.

The Seventeenth Report of the Committee on Prlvate_

Members’Bills and Resoluuons

7-11-2019.

16

The Report of the Subject Committee XIV on The Non-Resident
Keralites’ Welfare (Amendment) Bill, 2019.

8-11-2019

17

The Report of the Subject Comtmttee XIV on The Kerala Police
(Amendment) Bill, 2018,

8-11-2019

18

The Report of . the Subject Comlmttee XIV on The Kerala
Prevention of Damage to Private Property and Payment of

. | Compensation Bill, 2019.

8-11-2019

19

The Report of the Subject Commitiee II on The Kerala Farmers
Debt Relief Commission (Amendment) Blll 2018,

13-11-2019

20

The Report of the Subject Committee IV on The Kerala Micro
Small and Medium Enterprises Facilitation Bill, 2019

13-11-2019

21

The Report of the Subject Committee IV on The Kerala
Industrial Single Window Clearance Boards and Industrial
Township Area Development (Amendment) Bill, 2019.

13-11-2015

122

The Report of the Subject Committee IX on The Kerala
Madrasa Teachers” Welfare Fund Bill, 2019,

13-11-2019

23

The Ninety-Eighth t¢ One Hundred and Third Reports of the

13-11-2019

Committee on Public Undertakings.




24

The. Sixty-Second to Slxty-Foulth Reports of the Committee on

.| Public Accounts,

14-11-2015

25

The Twentieth and Twenty-First Reports of the Commlttee on
Subordinate Legislation.

14-11-2019

26

The Eleventh to Thirteenth Reports of the Conimittee on the
Welfare of Women, Transgenders and Children and Differently
Abled.

14-11-2019; -

27

The Fifth Report of the Comimittee on the Welfare of Youth and
Youth Affairs

14-11-2019

28

The Third Report of the Committee on the Welfare of Senior
Citizens.

29

The Eighteenth Report of the Committee on Private Members’
Bills and Resolutions.

14-11-2019

30

The Ninth and Tenth. Reports of the Commmee on the Welfare
of Non-Resident Keralites,

15-11-2019

3

The Third to Fifth Reports of the Commmee on Papers ‘Laid
on the Table.

19-11-2019

132

The Special Reports of Subject Committee - VII on The grading

of commercial, industrial establishments and hospitals in the|

State and The health/housing/security issues and registration of
labourers from other states.

21-11-2019)

33

The Report of the Ad hoc Committee to study.and report the

impact created consequent to the 1mplementan0n of SARFAESI|

Act in the State,

21-11-201%

34

The Forty Second to Forty Seventh Reports of the Local Fund
Accounts Commlttee

21-11-2019

Consideration of Reports

each:

The following Reports were adopted by the House on the dates noted against

1

| The Sixteenth Report of the Business Advisory Committee

'29-10-2019

2

The Fifth Report of Committee of Privileges and Ethics

15-11-2019

3

The Eighteenth Report of the Committee on anate
Members' Bllls and Resolutions

15-11-2019

14-11-2019(
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Statement laid on the 'Ihble in accordance wnh the Rulmg of the Speaker

On October 31, 2019 Chairmen of the Subject Committées laid on the Table a
Statement as per the Rulmg of the Hon'ble Speaker on 12-6-2019 mgardmg the
delay in issuing Rules pursuant to the legislations passed by the Assembly

Statement Under Rule 300 :

- On November 21, 2019 Shri. Pinarayi Vijayan, Chief Minister made a
statement under Rule 300, regarding the Rebuild Kerala Initiative,

L. 2018 @OQY BMVTWINN BaOAUSTOTE  DUISTNGAIID  GhOBOTGH
mma@’lmnn@'lammoua m‘lae:mgmucm’l aJndmldoglead apmm MNY@JWHN ADDHAM
mlaroiensm” o‘lml’lm‘ann g mmicagtofin’ cwdensd @nio mda’la:ﬂg@m
@g@omﬂmmo, @Rslumho oeaeiudommenylonc W@DINNM WudoOmmERALRe
CUBalIo BhZo (UYL al@iloflajo” a jmdaiidamosm wiadommenglnioaiaa na)cmoma
AKRITHE] TVDHEIEBZOSTYo @mszmma,gascuo aJM0IaKDe ool Q@MQS&QOI
rmn@cuo srusnElouman u@1@uom : : :

2 JBWININD - ¢HAB  nJNIMIGaRoemoe elm‘gm’lga.ﬂuaaﬁ msafletsnaad
gcgua‘lcascm 808 - oJAmId2sam  ofeoVm axdlansl (Rebuild Kerala
Developmer_:t Programme-RKDP)-wes mwena audesdd @RoUN@mlal” MSqjowet
QumaT. nJMAMdenremeaom 'auosm'mmg um«ﬁmomm mflaiNe. aldas
e lo LpIEY 2 E el ol é«s marvataxnaoens” g qmr&m’ldasm anua,fmm-
a@larsiaNod - rmfla;m’l.,ﬂggm olmogses’ -@udommemsies’ aodpmldegue
MAlaam - a@  quay @judomm  alabo  olemflicioy” co0g  gmileayglodlaag
Q@I G3 @m&.ﬁsiﬂm’l@’!g&m‘i Wawgemowled mangg e@Isiaime amme”
(13 mme,pﬂg‘]@oqm BROUTVOZIGe  dird, eNWIEKNRIBRHNININ igke@
GOMHERNREas] ARG BoMoG:an oflwe AHMEENINGS GBI
amAmM1B2xl0nd:  anmIET’ a8 amdmidanism afleaum aldlans) (Rebmld
Kerala Development Programme - RKDP) eiayyeigona.

3. amcmp‘lm'l (fD‘_'DnQﬁOJo mmﬂm’lmmmmmo@ 2o nf)m ek olaeKg”
‘awlaagrn asdyeeawaem” RKDP. mmmmm‘le;gg aMAMIBe@IMTTIIT” DB
- soaensimNIMaTe)namoe (Sector based) allofid coaalegang]
ailawarﬂga‘ismcmmm@ (cross-cutting)  @AVAIaIMe, quN%a IM@eIaTejo
m"l@@emme:m‘le;m aJBommeEsUd, qoﬁmsmm MEEBHNGAD  alavmle:ud
@ssm’l@m RKDP—@‘Imi QUSG):HSGW amgaoqdoaoo GAloR)Ba u@m‘lqmmgo
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08100 'm5m1@am9mscamgg mg '@‘lcmsm'la;go gm’lmém‘]mcm@'o :
exflefinet GRInEagans] s alQaendnd WA QBADIID 3HAZ nJmAmIdeoemamtn”
@@em@mmom"-r RKDP. @  mwgeal aflmaim aI0GlEB SRR,
@RaieGlalaf aJnAmAcassmanmItUuyEI® AlETIAIAIVEMa cruaw‘\mommm‘iﬁogg
afudommanudonen’ esog aJndmidaacem walals] arsyreigomicd gadwemm
Nl DIgaso’. erolees ceus MOBSHNGES ANBTm  a1B0geglod mame
aUOTHEI ] Va0 Wo LIZLAIHOIND mmmo@’lgm

- 4, an‘qelmacm cﬂnﬁna(T‘UUaG§rﬂj(ﬁ MSEmINTWIET” RKDP @@ooam’lmﬂggg_zm
afoma’ m ém@@ocnﬂ aMVEseId SB@ON. ERDHSHITRRON ERE. b, Sng). FEINIGOIGHA
Mmoo midegrenyl, cHogomlee! Paldgm cmqmmmomﬂ ms@@M  Aflajeinom
2132} BO5Yo MoONBERENS WY @BSIUNINOIIIGE TUMYRIGENETIZDENE.

‘ 5. 2019-gp0 AUBBOIHNG ‘ERUdam]ajemons }gmcrm (&J_rm'la'caoufm"lmsmsm' o
moaﬂwomaﬂg’ie‘;o mualaimamglee HIGEN @290 acere@asmRmm  @lolyclal
DNPIGOTTNE  QENEOWAGEN:: '&uman‘laaﬁ apsimnomamlel  (@Peswls
Mgnoea@la®  qoommianesm/galeeiw © nIdlanSIs0l  @ErrY@eme falgy
msglmommnmm ARQOKA Lo ema@m)cgnnm'lms' mlame swdmakmiggens

6. m’lmm’lrtﬁasscm w'lon manm'lm m’ltmgg mogmosm ale@o . guﬁaﬂmsrmgg
)y qmnmms:g 201:5a00Mmas odqgmamﬂ Moo Al BTN, CHAGo
oIRTHGHNGRI] o.loeﬂ_v,d Galo@man H0fq jogdilije mumuainimanglele EROIUDYEID
m’la:acume,;.a,u_a amom]  aeanaleicd ao@en mzm’lsa‘lmm,smm@q;gg CHRY MUPaOo
AN  ZeOGMIW  EleAllo. GMSIMIE.  MNGIY ~IBIGIOMEOMINS  MAMOo
ONBOMEJHE EHOHDLNND CIRIRIRWD HOMBED®: ngaD alauin)awl alsunas
. BI@OEY, TUoUOIMAT® af)RId MMEHRGo ma@s%ﬂ%aaom‘,‘ AROIBHS aRalnje
BRVESQINje ARNWEREe @<l pulasaieme’ @ébajfe RN EICWIUT BRI
QTGN AR ROABIGION &)I0U0IM" DSH00 HO1ERHWIETT: ARD,Od:. Bag). QYOS
CNYOTWIR aBHQIHNID ‘Moo ML ag)im” GalTIFIBIHRMM WM IDOTY@EM
20Q QLIS @D & éf)ﬂ'u@'] o m“ ﬂe:sa:mguém“ gs‘nlaaaue.

(1) mmelw moglmrmtsmmas mamﬂMamdwmm gogaa@nnmhmgomména@
ma, m‘l,m’lu»omsmgo O BODE) G0 oe;s)mg@crmm’lmgg nnqejmuv ) omiaad,

(2) agep mc@ua(rmmaosmsm cmtﬁaeom:a,@e;o 3Oam macmsa"amg“ .k;oo'oaauﬂ
mrgcrg@sma 92103, )
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7. moemgled  miangg  aB®  @aNaoaonkn]  Juss  aloQan
CREILISHOS mayemo@@oﬁh“ 218903 MsamIad pequrleaana

(4))] @nn_m‘lcmmo

(2) melnblneime

(3) ama@laneime

(4) @ocaule: mgannje mmﬂm‘lmmq;é '

(5) wowmo; aldamoan awoe, mﬁau@mﬂanﬂa&

uc@;a Wanauasglees Do e aom” q%_.jaméaa M HDBETORITLCIAEMEHIEI
“aoyurvomiean  oflwomlad  aflaflw  @eleglengoss’ epmla’ @l
malelulgasor, ajoesutla mmofleinanud, c_mmomuﬁ. akMA®E, ERENIH ALIWIE]
aTOGano, ERANIVINY oflernd nq)mﬂsmmi)' ala) aflernsmgnie] emaelg” cvenidlenmm -
meomlenam’  apneiad  raldgelafigepol - @ alogan  aflafw
mmmg’lem@asm .-u(a‘_-ga,go TVoAIIRTRG MSER:

(D @Jamys: (oave: CHR8UTINM @)oe3wld mw@smmﬂmg afigtue mom
mg’le@g LIBIVEHENS @JEMidh TUCZABMo n.ng’lg,r o1 Glloaiod aam.a;’lcm -
AUBOEIOmo  POJISRINMINT: QLAY ERSIEgBAMND AIOBMSHHT  (DIBAVSEHUD
qmd&nﬂ&lmoam. WS T By mcbgaﬂa MSODEMo.  HAMBo  (DIBTVE G
paomldlgem  mideguudmul  alaRNOO’ ®RIGHIOE e@m‘laam‘l'aea;@o @nai
wlgpmekmmglon maw mdg@‘" oﬂcw@mam&@o amqsrﬁo._

(2) coopomiaer ERADIGNG cmq;nnsmmdao QANSINB Do Qtﬁ&::ﬁsﬁoﬂ
Bhene” ﬁurﬁrycﬁ,mounoe;lea:gas aRRlgayanilad aflajelnem aldaksud.

(3) ananw QUi jBOS (ms’lq;mémmﬂm% gl N nﬂmm gusmrasm’l
) nnnm@mg‘lm& aﬂuauelmaam s:sq;’lmcaﬂ anuamcmauua

(4 camgm’lma@o AaI@DNGnTKE 09 alamoasglel eaEEges
msﬂ@owmgo aﬂcaargmego cmmsaqucmmmmmmo M@ BHAT DO IS aasnamem
avanfludme. :

' (5)'acaura'g AW@ETYIOWNS SaBIDYe £aIGWINOGOMIMMHAN allwanilad
 BaDISNATALIWIGHS OB kB aid .
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(6) QeI g Jlatodlay e, mmsmgme.l _aJra.ga:g‘lma gmsmm‘lro’lqcm

wdeguamd nnmummmommma A, b, ). QYOS | LM@HOTTIGE VBN of

(afNauy qualee:d egpoasm msqﬂmmﬁ Gnlr Qi) eRerIgmelawisea aflaw
coseisgloal  allarbman thSJy suucg:mi ARGOm  ceISOMIE am  ERAHIRINY

amalmid qvonaisla fleqo.

(7) pomeswlaes  amualmodliel mkmo - Q@mm"ldlcxucm mdeguoamd
resrumul sl mgmua‘gmmms m"lm\mm'kassmcu-omﬂ emcrwmgdgo @By

" M@AMIBITLEIAEMo,

8. AR elngjdmdems, @YIangqf, disaster management agoml eosUsingo |
ROETD alBaglamaje @AGURIVIDOSRET TUOIAIMERGHNS MDA JIDNIW @SHAISLJo
209088, . aprearlanra goam BIFE[&REM  [JUdmmMMER. AYTY@ae oag
MSajodalamond qmmn(g_;mﬂcmaw umdmmmoﬁ &gl @1wom.&q¢a
emm‘gcce,@“lgmmmoa.o i3, B amcrwaq.jg aflel  odommanules’ GO
TUamnIm ruﬂrmoq};ra nocmsa“mng‘ memadlg’? QEEUM @smm’lsamom%m
aIMIE®”  Gamago QEHUMIGo m;an.ne,glamrmm B AU (JBBORN DR

ABIEDRIEE Moo Ao  QRWIMICAMINS  ABOQSEMNME  (JAUIBTDMAIET

Mmoot moaw:;__[oqcm nJaﬂn_ms}a;gasm aamam,og’lmmcmms - AROQGOR”
ms«;domutﬁ RSyl Ganay’

(D) mmaie emieesws (Civil Defense): cangomines npgjo slgragic)o,

@allaalannmo. o

-nJﬂﬂUb'l&lmo eglaf  quimavgidtmamas | /MW ORI - G

(2 wsmnoppoe  gem m‘luaeum nlabmilasod (Vlllage Disaster
Management Plans): - goam TUIOYBATIW (moderate &  high) af)BIo
;gjaasglicengoe ammu@@a,@ma mﬂ«vmmomﬂ mama@mmm oo
al@laldekn alaventeod @.-._na,m‘la,r mswmmm ag” m@o@@ag’l@ gg ogiSo

B =11 e 1 erHDnBQGI'no

MNCFIBMIWEBOEM «ucauemoma,gms RGO UVBAHHOD o lAVGY] S rargcru@emﬂ
Palgem @airvecmlel owon G D 10BWEN o m1sa‘lmmm’!cmgg @cemmm@

alEB@idge ARAYE@EMo Baigf @R 1@l 8a@a¥) jeruls, «nrﬂwa@@gng alruol

eRIY@emaiol Dol GOOD JUGEIWAj e ARMIRAKNGHATYS 200 IENIMIho,
g mmqgcm’lm’]uﬂ:aago @ROUG @IBAVTSRIN (¢ JEBROT Woameaglal aesg5om”

MG DUIOBIW AlBIn01ERNBIMIAT” TVBSHIE sl oo’
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9. memasige  mam cne;mgmmﬂmg - mleaawront
mdau’l«ﬂlmcmm‘lcelgom @oawrﬁowm @mtﬂmmmuﬁ nﬂo.ﬂw QJ:B:H&QQS@O
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Motions for Extenswn of Time

On ‘November 6 2019 Shn V. S. Sunil Kumar, Minister for Agnculture '
moved that the time for the presentation of the Report of the Select Committee on
the Kerala Farmers' Welfare Fund Bill, 2018 be extended till November 6, 2019.

On November 21, 2019 Shri K. Suresh Kurup, Member of the Adhoc
Committee to study and report the impact created consequent to the
implementation of SARFAESI Act in the State moved that the time for the
presentation of the Report of the Committee be extended till November 21, 2019.

The Motions were adopted by the House.
Announcement in the Speaker. ‘
(1) On November 7, 2018 the Speaker made the following announcement :
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(2} On November 21, 2019 Speaker announced that Shri Roji M. John,
Shri Anwar Sadath, Shri Eldose P. Kunnapillil and Shri 1. C. Balakrishnan weré
- Censured. under Rule 53 of Code of Conduct for the Members of the
Kerala Legislative Assembly for their misconduct of entenng the dias and raising
~ slogans - : - during the sitting of the house on 20- 11-2019.

Government Resolutions (Rule 118) :

(1) On November 8, 2019 Shri A. K. Saseendran Minister for Transport
moved the fo]lowmg Resolution under rule 118 as given below:
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The Resolution was unanimously adopted by the House, -

(2) On 19-11-2019, the Chief Minister maved the following Resolution.
The Resolution as amended 1§ as follows :
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The Resolution as amended was unanimously adopted hy\ the House,

(3) On November 21,2019 Shri Kadakampally Surendran, Minister for
Co-operation, Tourism and Devaswoms moved the following Resolution to amend
The Income Tax Act to get income tax relaxation to Primary Co-operative Societies
in the State. ' o '
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The Resolution was unanimously adopted by the House.

-(4) On November 21, 2019 Prof.C.Raveendranath, Minister for General

. Education moved the following Resolution regarding the consequences which
might be created by the provions in the draft Natlonal Education Policy in the
Education sector of the State:
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The Resolution was unanimously adopted by the_House.
Motion under Rule 130 '

On October 30, 2019, Shri K. C. Joseph moved the following motion under
Rule 130 and spoke: :
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Shri K. Raju, Minister for Forests, Animal Husbandry and Zoos and
Shri V. S. Sunil Kumar, Minister for Agriculture and Shri K. Krishnankutty,
Minister for Water Resources replied to the points raised in the discussion,
Then, Shri Pinarayi Vijayan, Chief Minister moved the following Substantive
motion under Rule 275: : - ' '
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The Substannve motion was unammously adopted by the House.
_ Rulmg by the Speaker '
On 14th November, 2019 the Speaker gave the followmg ruling:
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' Legislative Business
I Bills Passed'

The followxng B1lls were introduced, “taken up for consideration and passed
by the Assembly during the session. '

1. The Kerala Veterinary and Ammal Sciences Umvemty (Amendment) Bill, 2019,
{(Bill No. 217).

2. The Kerala Anganawadi Workers' and Anganawadi Helpers Welfare Fund
(Amendment) B1I1 2019, (Bill No. 216).

3. The Kerala Appropriation (No. 4) Bill, 2019, (Bill No. 233).

4. The Kerala Co-ope.rative Hospital .'Complex,'the Academy of Medical =
Sciences and Allied Institutions (Taking over and Administration) Bill, 2019 (Bill _
No. 215). |

5. The Kerala Panchayat Raj (Amendment) Blll 2019 (Bill No. 214),

6 The -Non-Resident Keralites' Welfare - (Amendment) Bill, 2019
(Bill No, 230). -

7. The Keraln Muhicipalitj? (Amendment) Bill, 2019 (Bill No. 219).

8. The Madras Hindu Rehgmus and Charitable Endowments- (Amendment) '
Bll] 2019 (Bill No. 221)

9. The Kerala Jewellery Workers' Welfare Fund (Amendment) Bill, 201_9
'(Bill No. 218). '

10. The Kerala Police (Amencment) Bill, 2019 (Bill No. 213).

11. The Kerala Preventicn of Damage to Private Property and Payment of -
Compensation Bill, 2019 (Bill No. 224). '

475/2020.
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' 12. The Uriiversity Laws (Amendment) Bill, 2019 (Bill No. 225).

13. The Univ.ersity Laws (Amendment) (No.2) Bill 2019 (Bill No. 226). '

14 The. Kerala Farmers' Debt Relief Comm1sswn (Amendment) Bill, 2019
(Bill No 231).

‘15.'The Kerala Madrasa Teachers' Welfare Fund Bill, 2019 (Bill No. 220).

16. The Kerala Micro Small and Mediem Enterprlses Facilitation Bill, 2019
(Bill No. 222)

17, The Kerala Industrial Smgle Window Clearance Boards and Industrial .
_Townshxp Area Development (Arnendment) Bill, 2019 (Bill No. 227).

18. The Kerala Metropohtan 'I\'ansport Authonty Bill, 2018 (Bill No. 103)
: 19. The Kerala Fa_rmers Welfare Fund Bill, 2018 (Bill No. 151).

Details regarding the date of introduction and passing of Bills mentioned -
“above are given in Appendix VI. The salient features of the aforesaid Bills are
given in Appendix VII. ' '

II. Laying of Bills Assented to:

.1.- The Kerala Medical Education (Regulation and Control of Admission to
Private Medical Educauonal Institutions) (Amendment) Bill, 2019 (B]ll No. 192)

2. The Kerala Finance Bili, 2019. (Blll No. 185)
3. The Kerala Appropnatlon (No. 2) Bill, 2019. (Bill No. 204).

4. The Kerala Appropriation (No. 3} Bill, 2019 (Bill No. 205).
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1L Reference of Bill to Subject Committee and Presentation of the Subject

Committee Report

- Sixteen Bills were referred to concerned Subject Committees and the Reports
of the Committees were pre_sented to the House, Details thereof are given in

Appendix VIIL
IV, Presentation of the Select Committee Report

The Select Committee Report on ' The Kerala Farmers' Welfare Fund Bill,
2018 ' (Bill No. 151) was presented on 6th November 2019. - :

V. Bills published and circulated to Members

In addition to the Biils mentioned under item I, Seven Bills were publ-ished

and circulated to the Members. Detzils thereof are given in Appendix IX.
Financial Business |
Supplementary Demands for Grants

The Minister for Finance and Coir laid on the Table the Second Batch of
‘Supplementary Financial Statement for the year 2019-20 on 29-10-2019.

The Second Batch of Supplementary Demands for Grants were passed on
5-11-2019. The hoﬁse devoted 3 hours and 02 minutes for the Business.

The Minister for_.Finance and Coir introduced the Keralé Appropriation
(No. 4) Blll 2019 in respect .of the Second Batch of Supplementary Demands for
Grénts_ for the year 2019-2020 on 11-11-2019. The Bill was taken up for
consideration and passed on the same day; The house devoted One hour and

48 minutes for.the Business.




Private Mémbérs' Business

According to the Calendar of Sittings for the- Slxteenth Sess:on of the
Fourteenth Kerala. chlslauve Assembly, three days were alloted for transacting
Private Members' Business viz. Ist,” 8th and 15th of November 2019. Private
Members' Business on Ist November 2019 was cancelled as decided by theBAC
meet:mg held on28-10-2019 During the Sessnm the House devoted 99 minutes in

- total for Private Members' Business.

Private Members' Resolution

During the Sixteenth session, §th November 2019 was scheduled for
trahsacting Private Members' Resolution. Motions for leave to introduce thrcc
'Resolutions ‘were listed in the Business. But only one .resoluﬁon came up before
the House. The House considéred-the notice of Resolution given by Shri Mathew
T. Thomas and after the discussion the Resolution was unanimously adopted by
 the House. Details of Private Members' Resolation moved is given in Appendix X

Private Members' Bills

During the session, the Business on Private Members' Bills was transacted
on 15th November 2019, Motions‘ for leave to intfbduce five Bills .and the
continuation of discussion on motions for leave to introduce three Bills were listed
in the Business. Motions for leave to introduce all the five Bills. came up before
the House.-.All the Bills exccpf one were set apart for continuing the discussion.
One Bill was concluded and-wi'thdrawniwith the consent of the House and
continuation of discussion on motions for leave to introduce three Bills, did not-

come: up before the House.

The detalls regaring the name of the Member who moved the motion for

leave to introduce the Bill on the aforesaid day is given in Appendix XL




27
Questions of Breach of Privilege:

On November 21, 2019 the Speaker informed the following matters
regarding Questions of Breach of Privilege:

1. Notices of questions of breach of privilege to which consent waé withheld
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H. Notices of questions of breach of Privileges which were under the
consideration of the Chair : :
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Visitors

The number of persons who w1tuessed the proceedings of the Assembly
during the Session was as follows: .

Public Gallery _ 1 6338
Speakers’ Gatlery 12392
Distinguished Visitors Gallery : 142

' .Tern:unatmn of the. Session

The Sixteenth Session of the Fourteenth Kerala Legislative Assembly was
prorogued with effect from November 21, 2019 at the conclusion of its sitting
videThe Sixteenth Session of the Fourteenth Kerala Legislative Assembly was
prorogued with effect from November 21, 2019 at the conclusion of its sitting vide -
Notification No. 5519/Table-1/201%Leg., dated 22-11-2019. '
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o _ APPENDIX I
STATEMENT SHOWING DETAILS OF QUESTIONS

1 {Number of Notices Received aﬁd Registered (28-11-2019—2_1-11—2019) 10897
2 | Number of Starred Notices Received and Registered 5480
3 |Number of Unstamed Notices Received and Reglstered 5417
4 |Notices D1sallowcd | ‘98
5 |Notices Withdrawn _ 7
6 |Number of Notices Admitted. as Starred 4637
7 |Number of Notices Admitted as Unstarred 6155
8 |Total Number of Notices Admitted as Stz_arréd_ and Unstarred (6-7) | 10792
9 |Total Number of Starred Questions in the Printed List 570
10 Total Number of Unstarred Quéstions in the Printed List 6657
11 |Total Nurnber of Questions ;1227
12 | Number of Answers Received on Allotted days itself 2773
i3 i Number of Answers Received Late and Pubhshed as per Bulletm 4169
_ {Up to the pubhcanon of _Lat;.. Answer Bulletin on 18-7-2019)
14 | Answers to be received | 285
15 |Number of Questions Answered on the Floor 57
16 |Number of Instances allowed to as Su'pplem.eutary Questions 3378
17 |Number of Supplementary Questions Answered on the Floor 426
i8 | Number of Short Notice Questions Received ' 4
19 |Number of Short Notice Questions Allowed - 0
20 Number of Notices Received for Half an Hour Discussion 0
21 Number of Half an Hour stcussxon Allowed "0
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APPENDIX II

" ADJOURNMENT MOTIONS

CONSENT WITHHELD AFTER HEARING MIN ISTER C()N-CI:".R.I\TEDt

st
No.

Date

Name of Member who
gave the Notice

Minister who
wis heard

Subject Matter:

1] -2

3

4

5

1 | October
28, 2019

Shri Shafi Parambil
and th'rge other
Members

Chief Minister

‘that -

The serious situation
had  arisen
consequent on the
aquittal of the accused
due to the faults in the
investigation of the
case related to the
suspicious death of two
minor tribal girls in
Walayar

2 | .October
29, 2019

Dr. M, K. Muneer and
three other Members

Chief Minister

‘| that

The serious situation
had arisen
consequent on the
alleged move to protect
the accused and to
derail the investigation
regarding the murder of
Indian Union Muslim
Leauge worker Izhakh
at Tanur

3 October'
30, 2019

Shri N. Samsudheen
and three other
Members-

Chief Minister

The serious situation
reported to have arisen
due to the apprehension
among the people
consequent to the death
of four Maoists
including one woman
during police encounter |
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2

3

4

5

October
31, 2019

Shri V. D. Satheesan
and three other
members .

Chief Minister

| Edacation

The serious situation
reported to have arisen
consequent on the
alleged intervention of
Minister for Higher
in the
autonomy and
examination process of
Universities in the State

November
4, 2019

Shri  Thirevanchoor
Radhakrishnan  and
three other Members

Chief Minister

The serious situation
reported to have arisen
due to the apprehension
and insecurity created
among the people
consequent to the arrest
of two students who were
booked under U.A.PA.
at . Pantheerankavu,
Kozhikode for their
alleged ' links with
Maoists

November‘
6, 2019

Shri P. J. Joseph and
three other Members

Chief_ Minister

1 District

The serious situation
reported to have arisen
consequent on . the
Government Order
restricting construction
activities in Tdukki

November
7, 2019

Shri Anoop Jacob and
three other Members

Chief Minister

The serious situation
reported to have arisen
consequent on the
granting of bail to the
accused and . the
reported attempts to
divert the investigation
of the irregularities in

the K.PS.C. written
examination for the
recruitment of Civil

Police Officer
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2

3

4

5

November
8,2019 land

Members

Shri V. D. Satheesan
three

Chief Minister
" ather '

_ and

The serious situation
created due to the fear
apprehension
among the traders in the
State consequent io the
suicide of a wrader after
receiving tax due notice
which was calculated
wrongly

November
i1, 2019

Shri K. C. Joseph and
three other Members

Chief M_iﬁister

The deadlock created in
the implementation of
projects of Local Self
Governments due to the
alleged move to reduce
the Plan Fund

10

November
13, 2019 |and

Members

Shri K., S. Sabarinadhan
three

Chief Minister
~ other '

The serious security
lapse reported to have
arisen consequent to the

|permission given to a

Private Company to
access Police Database
in connection with
mobile application
development

1

November
-14, 2019

Shri M, Vincent and
three other Members

' Minister for
Transport

|by

The difficulties faced
the KSRTC.
employees and people
consequent to the crisis
in K.S.RT.C.
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Youth Affairs

1 2 3 4 .5
- 12 { November | Shri Roji M. John and Minister for | The apprehension in the| .
18, 2019 |three ather Members Higher Higher education sector
: Edication - |of the State consequent
to the alleged action by
certain  officers.  of
Kerala Univérsity. by
violating  moderation
norms and thereby
declaring some students
failed  in  the
‘ _ ‘ examination as passed
13 | November {Shri V. D. Satheesan Minister for The serious situation
| 19,2019 |and  three = other| Finance and |reported to have arisen
Members Coir consequent  on the
stagnation of
development plans in
the State due to the
financial crisis and
"Ii"easufy Sanction
14 | Noveraber|Shri V. T. Balram and| Minister for |The serious situation
20,2019 |three other Members Industries, |reported to have arisen
Sports and * |consequent. on_ the
Police Action against

K.S.U. activists during
their Secretariat march

wherein several
students and Shri.Shafi
Parambil, MLA were

imjured
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APPENDIX ITI
CALLING ATTENTION
Si. Date Name of Member who | Minister who Subject Matter
Na. gave the Notice made statement ’
1 2 3 4 5
1 | October |Shri S.Sarma Chief Minister | The necessity to exert
| 28,2019 - pressure on the Central
Government to
withdraw from the _
move to privatise the
Public sector
Undertaking, BE.C.L.
2 | October |Shri K. Dasan Minister for | The  issues  being
[ 29, 2019 Fisheries, {evolved in the fisheries
Harbour |sector in the state due
Engineering |to the faulty decisions
and Cashew. |of - the Central
Industry . | Government
3 | October |Shri K. Rajan Minister for [The . pecessity to
"4 30,2019 | Public Works | complete the works of
and Mannuthy-Vaniyampara
Registration |stretch of the National
Highway urgently.
4 | October |Shri P. Ubaidulla Chief The necessity to take
30, 2019 ' Minister ~  |steps to safeguard . the
' credibility  of the
Kerala. Public Service
Commission S
5 | October |Shri John Fernandez | Minister for |The necessity to take|
31, 2019 Local Self |steps steps to avert the
Governments | recurring waterlogging

in Kochi city -
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2

3 4 5
-6 | October |ShriA. P, Anil Kumar | Ministerfor {The necessity  to
31, 2019 ' " | Revemie and |modernise -and
Houosing  |strengthen the disaster
' management system in
the State '
7 {November |Shri K. Suresh Kurup |' Minister for |The necessity - to
4, 2019 Labour and |envisage an action plan
Excise to curb the reporied;
' increase  of  illicit
narcotic drug trade in
, the State
8 |November|Shri  Thiruvanchoor| Minister for (The necessity to take
| 4,2019 |Radhakrishnan General |steps to resolve the
Education |various problems faced|
by the  Physical
1 Education teachers in
. the State ;
9 |November | Shri R. Ramachandran | Minister for |The problems being
' 5, 2019 : Revenue and |faced by small scale
: Housing [land owners whose
- -lland  have been
acquired for road
development in the
_ State -
10 | November | Shri Anwar Sadath Minister for |The necessity to take
5, 2019 Local Self |steps to relax the
Governments |prevailing norms of
Life Mission Project to
include the homeless
. widows among the
beneficiaries
11 |November |Shri Saji Cherian Minister for |The  necessity to
6, 2019 : Co-operation, |declare  Chengannur
' Tourism and [Town as Sabarimala
Devaswoms |pilgrimage  gateway
and enhance  its
infrastructure

475/2020
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"

1 3 5
12 | November|Shri M. Ummer Chief Minister[To take steps to
6,2019 | - s * |prevent the reportedly
o} B increasing  atrocities
against children and to!
: expeditiously conclude
the trial of POCSO
) _ ' | cases in the State
13 {November | Shri B. Satyan Minister for | The necessity to take|-
S 72019 | : Welfareof |steps to  construct
: Scheduled |houses for the people
Castes, belonging o
-Scheduléd | Scheduled Castes and
Tribes, . [Scheduled Tribes{
Backward |living in uninhabitable
Classes, Law, | houses-
Culture and
Parliamentary
_ Affairs _
14 |November| Shri P.K. Basheer | Chief Minister| The necessity to
| 7,2019 ' accelerate thef’
functioning of Rebuild
_ Kerala Intiative -~
15 |November|Shri.  C.Divakaran |Chief Minister The necessity to the
8, 2019 necessity to  take
urgent steps to survey
| the land handed over to
the Central PSUs in the
State to retrieve the
unused land
16 | November | Shri K. S. Sabarinathan Minister for | To the under utilisation
8, 2019 Health; Social |of different services
‘ Justice and |rendered through
Women and | Anganawadis in the
Child: State due to the fall in|
Devalopment | the number of

admissions of children
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2

3

4

5

17

November
11, 2019

Shri C. K. Saseendran

Minister for
Labour and
Excise

To the necessity to
revise the wages of
plantation workers in|
the State and to
strengthen their special
housing scheme

18

November
11, 2019

Prof. Abid Hussain
Thangal :

Chief Minister

The necessity to take

steps to entrust the
appointments of |
employees in Public
Sector/Cultural/Co-

operative  institutions
and Welfare Funds in
the State to the PSC

|and to formulate the

pending Special Rules
for appointments urgently

19

November
12, 2019

Shri V, K. C. Marnmed
Koya .

Minister for-
Revenue and
" Housing

The necessity. to_enact
legislation to control
the rent. of commercial
establishments functio
ning - in rented
buildings and to ensure
sufficient compensation
for the shop owners|
being evicted for
developmental activities

20

November
. 12, 2019

Shri O. Rajagopal

Minister for
Co-operation,

| “Teurism and

Devaswoms

The necessity to takej
urgent steps to ensure
‘necessary infrastructure
for the smooth conduct
of the upcoming
Sabarimala pilgrimage

21

November
-13, 2019

Shri P, K. Sasi

Minister for
Industries,
Sports and

Youth Affairs

The necessity to solve
the crisis being faced
by the institutions in
Kanjikode Industrial

Area
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2

1 3 4 5
22 {November | Shri N, Samsudheen Minister for |The  necessity o
13, 2019 Health, Social | effectively implement
- Justice and | the projects formulated
Womenand (to check the sale of
_ Child . - |fish laced with deadly
_  Development |chemicals in the State
23 | November | Shri C. K. Nanu Minister for | The = necessity to
: 14,, 2019 ' Health, Social |improve the facilities
-Justice and. |in Ayurveda Medical
Women and | Colleges and Hospitals
Child and to utilize the full
Development |scope of Ayurveda/
' | Traditional System of
_ _ Medicine in the State
24 | November | Shri Sunny Joseph Minister | To the necessity to take
| 14,2019 ' Forest, Animal steps t0 prevent the
. Husbandry lincreasing wild life
and Zoo attacks in inhabitant
' areas and agricultural
land in the State.
25 |November | Shri K. D. Prasenan Minister for | The necessity to exert
15, 2019 Local Self - |pressure on the Central
Governments | Government to amend
' ' the norms of Mahatma
Gandhi National Rural
Employment Guarantee
Programme taking into
account of the
_|development of the
State '
26 (November|Shri V. T. Balram - Minister for | The necessity to take
15,2019 Water steps. for the
Resources | maintenance of
Velliyankallu Regulator-
cum-Bridge and for the
‘construction  activities
related to Koottakkadavu
Regulator




A
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5

1 2 3 4
27 |November{Smt. E. 5. Bijimol] Minister for ;The necessity to exert
18, 2019 : Transport |pressuré on Central
' ' Government to amend
the anti-people  and|
anti-worker provisions
in the Motor Vehicles|
{Amendment) Act,
2019 .
28 | November | Shri Mons Joseph Chief Minister | The necessity to realise
18, 2018 : o the various projects
announced by the State
Government Uzhavur
. |{in - commemoration of;
|DR. K."R. Narayanan,
. - _ the former President
29 |November | Shri_ K. J. Maxy Minister for |The necessity to|
19, 2019 : Co-operation, |envisage  innovative
Tourism and |tourism development
Devaswoms |projects focusing on
. Kochi
30 | November|Shri P. K. Abdu Rabb | Minister for |The necessity to
19, 2019 "Local Self  {review the ban of flex
Governments {boards in the State
- | considering the
possibilities of recycling
31 { November | Shri Mani. C. Kappan | Minister for |The - necessity. to
20, 2019 ) | Agriculture |envisage and
' implement - integrated
projects to solve the
|crises being faced by
the rubber growers in
the State
32 |November|Shri A. N. Shamseer Minister for (The necessity to|-
21, 2019 ' Public Works |accelerate the
- and { construction of
Registration | Thalassery—Mahe

bypass.
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APPEN'DD( V
PAPERS LAID ON TH:E TABLE

Monday, October 28, 2019
"The following Ordmances were lald on the Table :

@0 | U@n¥o | MTUA mém’lm@aﬁlm@ N
mayd |
1 2 3 4 ‘
1 | 2019 | 25 {2019-ea1 (@) éau@g’kmtms cond  (oanml)
' sndarimodoy”
2 12019 32 '2019-6:E| 608 ealoeNoi’ (caauanl) aoﬁw‘lmtﬁmﬁ“
3 {2019 | 33| rﬂ &g aidaxd Qdad’ anocos’ g osmymg Gl jds)
| amaf entDa0] @das’ cadmideauam aodasimaay, 2019|
4 2019 | 37 |2019-0a gmad {;_gcm,saa amssruésrnma m@a 03069m3
' sadausihadory” .
5 2019 | 36 2019-021 GaO8 Mr&i-ﬂ: 63900@_]9@ gﬁi"dﬂ(ﬁ (ssan@) |
- @douimadony” '
6 | 2019 | 24 |2019-a21 c&mEE - GVNDMEOM.  @VWaKD]  G&dondgko
' saloead ruEMoUNy EPe9IBEITe HERADMUMY MINdaM
smnRgo (n@;)gsaoe;o msmquo) asdarlmnedo”
7 | 2019 | 26 |2019-021 canng aREeMAS] udendarmasage @waamarns)
' 0a0@q jABomesage sesamiw! (esswnml) aodarimaay”
8 | 2019 [ 38 |2019-ea1 aonog @ORBRED amow’leng’l cwmﬂuﬂ (usammﬂ)
’ sdaImaday” .
9 | 2019 _' 31 |dl a@ay .aokg olefmlond @ - anolgmilcd
agiidcavsaieafms (ameaniaang) esdasimaay; 2019
10 | 2019 | 28 |2019-0c1 ain0g gariovlg el (essnal) ptﬁdu’lmcﬂﬁ\)“
11 |-2019 { 29 |2019-02 cxog IO’ eost’ (eeswe) sadavimaday”
12 | 2019 | 39 |6 coeg npapyesncund (meadfaadg) aodaimaday, 2019
13 } 2019 | 27 | &0 caamg; eaalmal télgnﬂcm" aamlacd  amuaalauey’]
Qemeagl (aeeandhodd) evdasimaay; 2019
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4

 Tuesday, October 29, 2019

1.0 2.1 3 | _
| 14 | 2019 | 34 |& gemlaaglg) acms’ (Eeoadfend) sedaimaay; 2019
15 2019 35 |2019-ea1 audqjaenwoe c_m@mmuﬂ (seawna) (2-2% @)
. aadoimadmd” R
16 2019 | 30 2019-021 G08 BRIt seaaniw) aidauimaday.

@ | npoviend.e. nﬂga_m:m.lmmﬂon@ maud - )
moud maud ' '
1 2 3. 4
T 1| 412019 {moue 125/a3/2019-Van: 17-6-2019
2 | 4122019 |mous 125/an3/2019-Ianss. 17-6-2019
3 | 41%2019 |mous 125a0¥2019- Il afet: 17-6-2019
T4 | 4142019 | moud 125@A¥2019-IV/one. 17-6-2019
5 | 420/2019 |@anoe agEingyiaq 4/112/2019/6am00 25-6-2019
"6 | 42172019 | Gano agiagavag 1219/2019/aa000 256-2019
"7 | 42312019 | mmud 32725/t agaiap 2/2016/meymeo | 26-6-2019
8 | 4452019 |0an0o apUingmiag V220/2019/a4000 4-7-2019
9 | 4482019 |omeymes apayindmiep Y172/201Ymmeymes | 6-7-2019
10 | 464/2019 |80 & (aN) moud 4/201%alt & np.@pdau. | 117-2019
11 | 468/2019 | wmmeymas apmiagyiag 2172/2019/@eymae | 11-7-2019 |
12 | 5032019 |80l 6. (pongirst) maud 136/2019/s0.ap Aol 15-7-2019
13 | 5072019 |80, 8. (apeapay:) maud 135/2019/s g | 10-7-2019
14 | 52002019 {anst a1l/249/201%anst, | 2-8-2019
15 | 539/2019 |mmud anst m1¥123/2019-Vansi: 1682019 |
16 | 5402019 | maué afes: av13/123/2019-Wans: 1682019 |
17 | 5412019 | moud ofle av1¥123/2019-I/anss: 16-8-2019
18 | 5422019 |mmus ans an3123/2019-1V/anes 16-8-2019
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-

1 2 3
19 1 544/2019 |en. & (a.) mmud 24/201%an000 | 14-8-2019
20 | 5452019 |m. @. (agroagav) maud 122/2019%@an00 16-8-2019
21 | 5502019 [sn. & (a) cod 23/201%ann00 9-8-2019
22 | 5592019 |m. & (afl) woud 182019 0m000 10-7-2019
23 | 561/2019 [en. &. (ah) maud 15/2019aan0s 23-6-2019
24 | 576/2019 | s, @ (aongav?) maud 113/201%am000 282019
25 | 582019 |ai. @ (alh) maus 26/2019 emesmmao 26-8-2019
26 | 59712019 |sf. & (wodgl) mmid 2325/ 201 eno0s 28-8-2019
. OIS ’
610/2019
aen _
27 | 6202019 |e. & () mad 13/2019aner 2-9-2019
28 | 63472019 |an & (apongm) moud 19/2019/ater 7-9-2019
29 | 6392019 [av. p. (s0e.) maud 072019 amoday 24-7-2019
30 | 6502019 |av. p. (084.) mous 1272019/ amoden 2-9-2019
31 | 6552019 |an, &, (afl.) maud 25/201%all.ages. g, 18-9-2019
32 | 658/2019 {a. &. (afl.) ;mus 28201930000 18-9-2019
33 | 6752019 | maus ansst en13/257/2019 Vans: 23-9-2019
34 | 6762019 |maud anss I3/257/2019-Wans: 23-9-2019
35 | 6772019 | maud ane: a1¥257/2019-M/aner. 23-9-2019
36| 67872019 | maud ans m¥257/2019-1V/aner 23-9-2019 |
37 | o 8. (afl.) maud I/2019/au), agye. o, 23-8-2019
38 | 12012019 | a. (afl) mnud 32019 ogy.cu, 20-1-2019
39 | 1212019 . & (afl) maud 4/2019/0nag, ar, 20-1-2019
40 | 49772019 &, &. (afl) maud 15/201%ong. . 1-7-2019
41 | 555/2019 |av. (@04ys1) moud 17201980, q.q. 10-8-2019
42 | 596/2019 |me. (anl) moud 12/2019%60g.au. 19-6-2019
43 | 66512019 |en. & (nl) mrud 18/2019 pag,arh 6-9-2019 |
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40412019

. . (afl) maud 92/2019sogav

1 2 3 4
44 | 7022019 | ). &, (o) mnud 20/201%eng.an). 123.9-2019-
.45 | 4172019 |, & (ah) o 3572019 @d.wi. 1 25-6-2019
46 | 449/2019 | a. () maud 40/201% a0 d.as. 8-7-2019
47 | 4502019 |80, & (afl) mond 38/201%/amd 5-7-2019
48 | 4512019 |s. &. (afl) moud 3772019 and.qul. 5-7-2019
49 | 476/2019 |av. g. (@ns)) maud 41/2019/0a 16-7-2019
50 | 4812019 |en. e. (afl) moud 36/201% @md.a, 28-6:2019
51| 4952019 | s e. (afl) maud 43/201%e0d.avl. 22-7-2019
52 | 5152019 |s. e (a) maud 44/2019/@0d.aul. 30-7-2019
53 53172019 | = 8. (agoamay’) maud 7!2019!@5[@«0 ol | 2-8-2019
54 | 6172019 |&. &, (afl) maud 52/201%@yd.cn. 29-8-2019.
55 | 6402019 |eA. @. (aN)) mmud ST2019mad.c. °4-9-2019
56 | 642/2019 s @. (aN.) moud 582019/ eryd. (. 4-9-2019
57 . &. (afl) maud 42/201% ard.aul. 16-7-2019
58 8. @, () omud 47/2019 and . 6-8-2019
59 &, a. (afl) moud 48/2019/@ad.a, 7-8-2019
60 | S68/2019 |, & (al) maud 25/2019cocd. | 26-7-2019
61 | S80/2019 | e @ (al.) maud 26/2019/s203. 1-8-2019
62 | 594/2019 | . e (a) manid 30/2019/sonday. 31-8-2019
63 | 6332019 |s. & (afl) maoud 31/2019soad. 4-9-2019
64 | 6872019 |s. a. (af.) manud 32/2019/ o0y 3.9-2019
65 | 5312018 |sn. . (afl) moud 107/2018/sogmy” 2472018
66 | 3912019 |sn. &. (a) mmud 87/2019/sogay 10-6-2019
67 | 3932019 | @ (afl) mrud 882019/ soga’ 10-6-2019
68 | 3952019 |ml. &. (afl) maud 89/2019sogmd’ | 10-6-2019
&t

19-6-2019
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1 2 3 4.
70 | 434/2019 | @ & (afl) b 9201 sogav 28-6-2019
71 | 4352019 |en. @. (afl) moud 96/201%soga 29-6-2019
72 | 43612019 | s & (al) mmus 97201950V 29-6-2019
73| 4522019 | s & (ahl) maud 104/201%/sogav” 57-2019
74 | 4532019 |en. & (af)) maud 105/201%sogay’ 5-7-2019
75 | 4552019 |sn. @ (afl) mmxd 98/201%sogay 3-7-2019
76 | 4562019 |an. . () maus 99/201%/sogay 3-7-2019
77 | 4572019 |, & (aNl) manid 100/201%sogay 3-7-2019
78 | 458/2019 | s 6. (ail) moud 1012019 sogan -3-7.2019 |
79 | 4592019 |sf. @ (all) maud 102/2019sogay 3-7-2019
80 | 460/2019 |an. o. (aN) maud 1032019/ sogas 5-7-2019
81| 4622019 |an. 0. (af) maud 1067201950 6-7-2019
82 | 47772019 |en. a. (o) maué 107/201%sogmy 11-7-2019
83 | 4782019 |sn. . (afl) maub 108/201%/s0gav" 11-7-2019
84 | 47972019 |an. @. (afl) maud 109/2019/s0gmr 11-7-2019
85 | 48072019 [an. & (afl) oaud 110/201%/sogemy” 11-7-2019
86 | .505/2019 |s. & (nfl) maud 116/201%sogas 30-7-2019
87 | 5192019 e @ (ahl) maud 119/201%sogumy. 2-8-2019
88 | 5212019 |ml. & (aNl) mmud 124/201%soguns 7-8-2019
89 | 5222019 |ai. & (af)) moud 122/2019/g.0n. 7-8-2019
90 | 5232019 |sA. &. (afl) maud 121/2019/g1.a, 7-8-2019
OL | 5242019 |en. . (aN) maud 120/201%gh.cu, 7-8-2019
92 | 5252019 s . (ahl) monud 1232019/g0. o 7-8-2019
93 | 5512019 sl @ (afl) maud 125/201%sogmy 16-8-2019
94 | 5522019 |sn. &. (aN) mmi 128/201 W sogms” 17-8-2019
95 | 5532019 |eN. @ (ah) moud 130/2019/sogary 15-8-2019
96 | 569/2019 |s. @ (afl) moud 131/201%soga 20-8-2019
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1 2 3 4
97 | 570/2019 |=. &. (afl) ;maud 132/2019/sogery” - 20-8-2019
98 | 614/2019 |m\. @. (afl) maud 135/2019/sogmy’ 3-9-2019
99 | 6152019 | &. (ah).) Daud 134/201%/ s 3-9-2019
100 | 640/2019 | e, @. (o) maud 123/2019/arfioh. 6-9-2019
101 | 644/2019 & a. (af.) mmud 125/2019/afcb. 6-9-2019
102 | 65%2019 |en. &. (afl.) maud 126/2019/askb. 18-9-2019
103 | 654/2019 s & (afl.) marud 127/2015/acb. 19-9-2019
104 | 6592019 |ed. a. (afl.) maud 141/201%/saggav 20-9-2019
105 | 66072019 | . &. (afl) maud 142/2019/sogav 20-9-2019 | .
106 | 661/2019 e a. (af) mmsd 14372019500 20-9-2019 |
107 | 662/2019 | s @. (ail) maud 144/2019sogmy” 20-9-2019
108 | 5632019 |ef. . (afl) maud 19/201% angN. 21-8-2019
109 | 3072019 |&f. &. (agroag)r’) maud Y201%afap.a. | 26-4-2019
110 | 508/2019 |8 @. (apoaay’) maud 62/2019/cexn. ] 15-7-2019
| o1t} 58172019 |0 a. (agoagd?) mmid 272019/ agiau. 16-8-2019
12 | 4112017 |0, 6. (afl) b 1/201 T agaviesm.an. 1-7-2017.
113 | 466/2017 |, @ (afl) moud 12/201 Y ogodoma. 18-7-2017
114 | 6942017 | s @. (afl) Ooud 68/201Toagaf: & apediawsygast | 26-10-2017
15 | 18172019 |8 &. (afl) maud 201U s o, 6-3-2019
116 182/2019 (el &. (adl.) moud 32019 agod.om.anl. 6-3-2019
17 | 55712019 | #0. @ (afl) maud 8/2019/apas:om.u. 12-8-2019.
118 | 18¥2018 |s. & (afl.) miud 40/2018/gh.cun. 31-3-2018
119 | 184/2018 | &. (aft) maud 4120180, | 31-3-2018
120 | 46/2019 {&). @ (aN)) maud Y/2019/g1.an. 18-1-2019
121 | 472019 |sA. &. (af)) maud 2019/g.cu. 18-1-2019 |
122 | 3922019 |ef. &. (afl) ;crud 86/2019/gh.cu. 10-6-2019
123 | 394/2019 | s, &. (o) (oenid 85/2019/gT. . | 10-6-2019

475/2020.




[ 1 2 3 4
24 | 396/2019 | s . (o) Mo 84/2019/gncu 3-6-2019
125 | 4032019 |s. &. (aNl) maue 8¥2019/gl.onn. | 3-6-2019
126 | 4982019 |s. &. (afl) maus 112/2019/g). o0, 24-7-2019 |
127.] 49972019 | @. (afl) meud 114/201%gh.cun. 26-7-2019
128 | 6352019 |s1 a. (afl) maud 137/2019/g1.cu. - 6-9-2019
129 | 636/2019 (e, @. (afl) maus 138/2019/g.un. 6-9-2019
130 | 712/2018 |a. . (an) mensd 162720180 an 12-10-2018|
31 | 4252019 | e 6. (afl) mmud 28/2019/ngyat. oo e, 28-3-2019 |
132 | 474/2019 | o, @ (an) mnu 482019 oo md. 10-6-2019 |
133 | 48472019 |au. o, (mpqs)) mmid 45/201%norvicd 8-6-2019
134 | 489/2019 .| al. &. (anl) mausd 69/2019/«:4)@55\111@@(8 22.7-2019
135 | SI8/2019 |on. & (al) maud 70/201% mget.onnlomd 26-7-2019
136 | 54%2019 | e, 6. (afl) mrud 612019/mgek.nn.and, 21-6-2019
137 | 546/2019 | af. @. (afl) mud 68/201%ages. e omd, 20-7-2019
138 | 5582009 |sh. . (af)) it 78/201% gyt anft . - 13-8-2019
1 139 | 56012019 |ai. &, (afl) maud 582019/ g md, 21-6-2019
140 | S64/2019 | s e al) mrud 732019 egrahontt ome. | 282019
141 | 566/2019 |s. &. (afl) maus 57/2019/gycd.enN.amyd. 21-6-2019
142 | "586/2019 [m. &. (afl) mud 72/201% gt enitand. 31-7-2019
143 | 6132019 |0, & (afl) maud 76/201%omasias 10-8-2019
144 | 48372019 | 6. (a)) b 14/2019/agact & rvl.agmuiast, | 14-6.2019
145 | 1742019 |1, . (1) ;e 22/2019/6a0-a09; 23-2-2019
146 | 2032019 |en. & (afl) mausd 32/2019 0004 . 13-3-2019
147 | 4152019 [ v, p. (@wael) mmd 35/2019/m.av.0.01 1-6-2019.
148 | 46U2019 |en. & (aN) wcud 43/2019/ngob.gavedlon, | 2-7-2019
149 | 4652019 |ov. p. (@0ysl) maus 36/2019mrore.ar 10-6-2019
150 | 493/2019 |af. & (afl) Doud 272019 ngac: & aflost, . | 22-6.2019,
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2 . 3 ) . ‘ 4
151 | 50002019 | =, & (afl) moud 2H201%agac’ & aflagl. | 25-5-2019
152 | 5012019 | . (afl) ;cud 30/201%agad: & aflawl. | 19-7-2019 |
153 | 549/2019 |=. &. (a) moud 32/201%apad; & aflawl. | 10-8-2019 |
1-154 | 612/2019 |m). @. (afl) meud 36/201% agad: & afl. - 1-9-2019
155 | 5712019 | & {adl) ;maud 7/2019/ed, ©. . agad. 22-8-2019 | -
156 | 572/2019 | &. (afl.) maud 8/2019/6).g0. U, agyd. 22-8-2019
T 157 | 5732019 s a. (afl.) maud 9/2019/8.m0.cuN. agyab. 22-8-2019
158 | 626/2019 (& &. (afl.) moud 117201980011, ag)cd. 4-9-2019 |
159 | 627/2019 . &. () maud. 12/2019sd). .0, agyed. ' -4-9-2019
160 | 699/2019 e . (afl) caud 11120191.1@“0‘&(1»%@@.(\& $25-9-2019
161 .| 6172016 |[e. &. (agioagion’) moud 528/2016/@ryd.aul. 28-9-2016 |
162 | 155/2018 |, &. (afi.) cooud 12/2018/awmd.aul. 12-3-2018
163 | 4882019 e @ (afl) cooud 21/2019/«.4)_-5;‘.'.@.«-4)@; 20-7-2019
@0 . e pdglon
mmuad ; 1
: Aldeto oIR%0io -
1 2 3 4
-1 | eomng ceneiqam 2016 | eymicd sendemooglenngol”
N ' aleqjods”
2 loeang Tvemunom .mac@-auoca;m& 2016-17 o dadta oleqjodge
alglrudlo eomdavicd ewlg olegodgo
3 josng auemumm waqy-muasE@ls| 2016-17 | andane &oerD deajods’
aleloudlol evendavlod 2017-18 :
4 |oang GumIDIm uaac@-auocam’la, 201-7-181 andaydle aleqjods’
eIl eoedaviacd : '
5 | alanod - aBonc m«-gocrgﬁmd 2015-16 T T 1 Y
mumem_‘amg“ 008qje0nnd efalgau’| olagodg”




2016-17

1 _ 2 3 4
6 caamg Mooqunam mszmmmaﬂw,; 2017-18 IBnilan
' esnioday” 0leajodg”
7 muagr_s 3008 mnmmn.rm_og" Wiy’ | 201819 | andeliae eemoamid
8 | @mogoaaqy el'lm‘lgnb“ 2[‘._'17—18 dals, Glagods’
9 |ommdasoed @ammemag G’&Gorwﬁ 2017-18 | andafd dlagpsge
: eNggay’ HENEBMGe
10 | ssacdgd msgoqﬂ@o u@;owq‘w“ 2012-13 andnufls, olegpdg’
efldigas” ‘ :
1 isanm%g@ msgonﬂ@o Gajoowegmdl 2013-14 foTa 1 Y| 9 rﬂd«QacﬂS‘
{ efnalgag” - _ S
12 |eang mmdglmantay’ ecvaeltpaag] 2013—14 ‘andetdlas olagpds’
883000108 eflaNgA” (Maasiae) : :
13 o0 @RASVIMTY eavaienteadg| 2014-15 andale dlegjds’
380 jCOM0 eflelgou” (@oueas) T
14 | geomgay’ kg laocd mcﬁnutrg‘lfrd‘ 2017-18 | . adasdlas dagodge
efglgon” - o DM bdRdhgo
15 (om0g equg’ dlmons LUTLISIN RS o 2017-18 andafle oﬁcgmago
0060 |GOm aftalgoy” MBS ‘
16 | emeg a6 wir ayaxrow cmmdw‘f 2017-18 | anduhe coem clgajods”
17 |eseg Lsoaina}pdg" nanmeh_rsxmng“- 2016-17 andatle olegjods’
. | e monda” 8908 g jacamcd eﬂm’lgcu:l" _
18 Ghog - oqpg” - afimondayad| 2017-18 | | andane o‘lc@g‘
) af)cjdanairomy” efldiga’ _ ‘ '
19 S0g nmmbcﬁem,;mﬁ_caoéegdmaa 201819 ondas doapds
© 20 | eoop @oGale: qudqueenusel 2018-19 | ' andafs o'lc@dg‘.
2l | 90aiQae: alom s 2015-16 nbd«aﬂa: 20sm dleqjods”




75

4

amuado’”

1 2 3

22 |opps s;'lqgo efinaed cmdqntmcn)“ 2016-17 '@m‘w_a ey’ oleqjodg’
a@ncmaaig o

23 .ca.mg @oavIGeagind  Hodestn] 201819 | aow1g” dlénjods”
capaaiul eexigl - _ :

24 {emag avoououm cmtﬂq;oﬂmmomca.oaao 2018-19 uzdaadla dlcgﬂ5d§' '
Qs ' -

25 |oang avoauoom ‘aslemoml] 2013-14 | cundafle: aemassod
alSlEaUOE Ity @ooleaed

'2_6_ CH0g auomunom  alglemoml 2014-15 | = andesta esmenmd
algha0wE@ by Gaalnuod _ _

27 @mg avocrunom  ennenai@omn| 2017-18 andetila dleqjods’ :_

- | avoneaemn @uazlauod

éS G0E (Ueauodm amlmd aflarum 2014-15 oBardld 018qJoBg” '
Ge08Bq 60na efldlgay”

29 |ameg @R omoviengl| 2014-15 [ . aodaia s@1§ :
oouamlaN esuaday’ 201516 |  olegdgad

' 2016-17 :

30 |aaog omoviengl - asxamad| 2015-16 0B aoaulg”
eanodod” _ ~ Oleapdgeud

31 |eang mNcdaslos” &  @ead| 2016-17 | - andadle: dlagpds”
Berryaadcd mﬁcmg“ PaIGIWA|
cenoday’ :

32 soadmImy’  eavaieiafoadd’ & | 2017-18 andaie olagjdg’

" | agroeaaianag’ DOBAIMB] ' :

andmucigafing” eNalgo” :

33 |cmog aegeemORIeng] P 2017-18 | aadomm dagpdge

B SHEMAGIRo
. saawlg dlagodge
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1 2 3 4 |
" 34 leaop Bty amoviang)! 2017-18 eJoid@mm (2oem)
| eemmmlwl amindas” S olqjodge OGS
SINSRMGo
35 |eamos g emvleng] eesmalwl| 2018-19 - g deatpds’
eenodan’” _ _ ' _ :
© 36 | agaigong” DA (comag)| 2016-17 | andafio clegpds”
Llsteb btV - ‘
37 lemos eqyg arowds] oawarilbadg] 2013-14 avdalld: Gldgjods’
G080 4e0ntid eflalgan” (d@nteas) | - ' .
38 | emog oty eﬂm‘igdb"_ 2013-14 avdaile, olaqds”
39 |esng eapg’ aimad’ cenrodo’ 2017-18 marar;&.fl'ra{o“legrpras“
40 | 20000201 Tudiysernmasy 2015-16 |  apdafle emenmd
41 |esng rodq@menwoe E 2017-_18 80wy oleq jods’
42 a.oefimg“nnd:jaemuooel | 2017-18 |  cuodesflen, oot
43 |omog- CRY w008 agavyeseavad) 2017-18 | andale, deqods’
Soedutmd ' _ ' '
44 |mosemad  qemleaigly)  @onc| 2018-19 adsile: Acqpdy
manRBIVAY efloed  quanioy . '
(mémo«saau“) :
45 | agméen  aoametendy o | 200617 | andaie Slaqots”
caHog ' ' .
B2 AaRindg
maud
o | cubeato | onaud 8ol
1 2 | 3 |4

2019 4 [2019-001 %08 eawleamd  oflayaeyomie (misony

| sawlsomd allzyosyomy MO INERFEICLINBEE EJGNWM

B0y 5omeje M REDH0ck) cesu) Ry
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4

1 2 3 | |

2 [ 2019 | 5 | cang adimoday eug; 2019

3 , 2019 6 | 2019-0c cir0g wmoﬂm'!c@aw(z-m_: maud) eog”

4 .| 2009 | 7 12019-ee ca0g wmo'ﬂﬁ-ﬂ(s@o('n (330 maud) W

@a | apriiand.a. aNeaminimamiacg maud @'lm)
mmud| - moud : : '

1 [ 2 3 4

1| 3802019 |s. e (woigl) mmud 1312/2019/aa00 20-5-2019

2 | 3832019 | 32725/apmngavieg 2/2016/m0eymno 26-3-2019
3| 3672019 |an & (afl) maud 29201 apd a0t 30-5-2019 |
4| 35712019 |80 @, (a0) s 37/2019npot.enfl.ard. 12-5-2019

5 | 364/2019 |sn. . (aNl) maud 232019/agod.mN.a0d, 22-3-2019
6 | 3712019 |80 & (af) maus 32/201%agak.mh G, $9.4-2019
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, . APPENDIX VII
- Salient Features of the Bills

" THE KERALA VETERINARY AND ANIMAL SCIENCES UNIVERSITY
: . '(AMENDMENT ) BILL, 2019

As per sub-section (2) of section 12 of the Kerala Veterinary & Animal
Sciences University Act, 2010 (3 of 2011) the Vice Chancellor shall be appointed
- by the Chancellor from among the panel of names recommended by the Search

. Committee consisting of the following members:— '

(i) One meémber nominated by the Chancellor;
(ii) One member nominated by the Government;

(iif) Director General, Indian Council of Agricultural Research {ICAR) or his
nominee; R R ' Lo

: (iv)" President, Veterinary Council of India (V CD.

But, the post of the President, Veterinary Council of India has become vacant -
for long time. So, it is difficult to constitute the Search .Committee for
recomumending the panel of names to be considered for the post of Vice-Chancellor
which feli vacant for the last several years. Hence it is decided to exempt the
President, Veterinary Council of India (VCI) from the Search Committee as in the
case of the Kerala Agricultural University, by amending Section 12(2) of the
Kerala Veterinary & Animal Sciences University Act, 2010, by deleting item
number (iv) of the said section, : . '

. As the Legislative Assembly of the State was not in session and as the above
proposal had to be given effect immediately the Kerala Veterinary and Animal
“Sciences University (Amendment) Ordinance, 2018 was promulgated by the
Govemor of Kerala on the 26th day of December, 2018 and the same was
published in the Kerala Gazette Ektraordinary No. 3271 dated 27th December,
2018 as Ordinarice No. 59 of 2018; :
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A Bill to replace the Ordinance No. 59 of 2018 by an Act of the ‘State
Legislature could not be introduced in and passed by the Legislative Assembly of
the State of Kerala dunng its session which commericed on the 25th day of
January 2019 and ended on the 12th day of February, 2019

As the provisions of the said Ordinance had to be kept alive and the.
Leglslanve Assembly of the State of Kerala was not in session, the Kerala
Veterinary and Animal Sciences University (Amendment) Ordinance, 2019 was
promulgated by the Governor of Kerala on the 1st day of March, 2019 and
the same was published in the Kerala Gazette Extraordinary No. 544 dated

- Ist. March, 2019 as Ordinance No. 17 of 2019;

A Bill to replace the Ordinance No. 17 of 2019 by an Act of. the State
Leglslature could not be introduced in and passed by the Legislative Assembly of
the State of Kerala during its session which commenced on the 27th - day of '
May, 2019 anid ended on the 4th day of July, 2019;

"As the provisions of the said' Ordinance had to be kept alive and the
Legislative Assembly of the State of Kerala was not in session, the Kerala
Veterinary and Animal Sciences University (Amendment) Ordinance, 2019 was

" promulgated by the Governor of Kerala on the 6* day of July, 2019 and the same
was published in the Kerala Gazette Extraordmary No. 1500 dated 6th July, 2019
as Ordinance No. 27 of 2019; : .

- The Bill seeks to replace the Ordmance No. 27 of 2019 by an Act of the State
Legxslature

THE KERALA ANGANAWADI WORKERS' AND ANGANAWADI '
HELPERS' WELFARE FUND (AMENDMENT) BILL, 2019

The Kerala Anganawadl Workers' and Anganawadi Helpers' Welfare Fund
Act, 2016 was passed by the Kerala Legislative Assembly in the- year 2016. Asa
part of the ‘bifurcation of Social Justice Department, the Kerala Anganawadi
Workers' and Anganawadi Helpers' Welfare Fund Board comes under the Women -
and Child Development Department. By the formation of the Women and Child
Development Department, consequential amendments were necessitated in the
Kerala AnganaWadi Workers' and Anganawadi Helpers' Welfare Fund Act, 2016
(10 of 20186) to include the officers of the said department in the Board.




98

2. Certain representations were received by the Govermment requesting to
reduce the existing term of the Welfare Fund Board from five years to three years.
In accorda.nce with that, the Government have decided to reduce the term of the
Welfare Fund Board from five years to three years.

3.-As the Legislative Assembly of the State of Kerala was not in session and
the said proposal had to be given effect immediately, the Kerala Anganawadi
Workers' and Anganawadi Helpers' Welfare Fund (Amendment) Ordinance, 2019
was promulgated by the Governor of Kerala on 1st day of March; 2019 and the
same was published as Ordinance No. 16 of 2019 in the Extraordinary Gazette
- No. 550 dated 1st day of March, 2019,

4. Though a Bill to replace the said Ordinance by an Act of the. State
Legislature was published as Bill No.199, the same could not be introduced. in,
and passed by the Legislative Assembly of the State of Kerala during its session -
which commenced on the 27th day of May, 2019 and ended on the 4th day of
July, 2019, _

5. In order to keep ahve the provisions of the said Ordinance, the Kerala
Anganawadi Workers’ and Anganawadi. Helpers' Welfare Fund {(Amendment)
Ordinance, 2019 was promulgated by the Governor of Kerala on the 6th day of
July, 2019 and the same was published as Ordinance No.26 of 2019 in the
Extraordinary Gazette No. 1501 dated 6th day of July, 2019,

6. The Bill intended to replace the Kerala .Anganawadl Workers' and
Anganawadi Helpers' Welfare Fund (Amendment) Ordinance, 2019 (26 of 2019).
by an Act of the State Legislature.

THE KERALA APPROPRIATION (No. 4) BILL 2019

The- Bill is introduced in pursuance of clause (1) of Article 204 of the
Constitution. of India read with Article 205 thereof, to authorise payment and
appropriation of certain further sums from and out of the Consolidated: Fund of the
State of Kerala required to meet the supplementary -expenditure charged on
~ the Consolidated Fund of the State’ of Kerala and. the grants made by .
the Legislative Assembly for the expenditure of the Government of Kerala for -
the financial year 2019-2020.
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THE KERALA CO-OPERATIVE HOSPITAL COMPLEX, THE ACADEMY
OF MEDICAL SCIENCES AND ALLIED INSTITUTIONS (TAKING
OVER AND ADMINISTRATION) BILL, 2019 -

It is the declared policy of the Government to establish Medical College in
Government Sector to provide better medical services to the public in the Northern
region of Kerala. Though the contral and administration of the Kerala Co-operative
Hospital Complex and the Academ_y of Medical sciences were taken over by the
Government as per the Kerala Co-operative Hospital Complex and the Academy of
Medical Sciences (Taking over the Management) Act, 1997, later in 2001, it was

 restored to the Scciety. ' ' '

"9 Since the societies faced difficulty in running the Hospital Complex and
the Academy of Medical Sciences, they have 'req'ue_sted the Government to take
over the said establishments. For the running of the said establishments, the
societies concerned are heavily indebted to the Government and other financial
institutions in the way of loars and financial assistance, with government
guarantees or otherwise. Considering the necessity of maintaining the said
establishments, though thé Government are repaying the loans of the societies, the

~ situation is that the societies may have to again borrow loans for continuing the

" functioning of the establishments. This may lead to a deadlock of the functioning _
of the establishments. Considering the same, Government have taken over the
management and administration of the Kerala Co-operative Hospital Complex,
the Academy of Medical Sciences and the allied institutions as per the Kerala
Co-operative Hospital Complex and Academy of Medical Sciences (Taking over
the Management and Administration) Ordinance, 2018 (1 of 2019) and handed
over the same to the Board of Control, as a temporary mea;ure.

3. The General Body meeting of the Kerala Co-operative Hospital Complex
held with the special sanction of the Registrar, as per rules 54 (2) and 180 of the
" Kerala Co-operative Societies Rules, 1969 and passed a resolution to request the
Government to vest said establishﬁients in Government. Government have
convinced t‘haf by bringing the establishments fully under the control of the

4752020 -
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 Government, it would be possible to provide medical facilities and other services
'from.the said Medical College and allied institutions, to the public at the same cost
that are provided by the other Medical Colleges in the State and also to impart
medical education to the students who get admission in these establishments in
tuture, at the same fee rates as in the Government Medical Colleges. The taking
over the full control of the establishments by Government in such a way, will
ensure medical education in the Government sector in the northern parts and better
medical facilities to the public and educational security of the students studying in
the said Medical College and allied "institutions. With these objectives Government
have decided to make a legislation. :

4. As the Legislative Asseuibly' of the State of Kerala was not in session and
the said Proposal had to be given effect immediately, the Kerala Co_—operétive
Hospital Complex, the Academy of Medical Sciences and Alh'éd Institutions
(Taking over and Administration) Ordinance, 2019 was promulgated by the
Governor of Kerala on the 2nd day of March, 2019 and the ‘same was published
as Ordinance No. 20 of 2019 in the Kerala Gazette Extraordinary No. 554 dated
Znd. day of March, 2019. '

5. ABiIll to replace the said ordinance by an Act of the State Legislature
could not be introduced in, and passed by the Legislative Assembly of the State of
Kerala during its session which coinménced on the 27th day of May, 2019 and
ended on the 4th day of July, 2019, '

_ 6. In order to keep alive the provisions of the said Ordinance, the Kerala

Co-operative Hospital Complex, the Academy of Medical Sciences and Allied -
Institutions (Taking over and Administration) Ordinance, 2019 was promulgated
by the Governor of Kerala on the 6th day of July, 2019 and the same
was published as Ordinance No. 24 of 2019 in the Kerala Gazette 'Eﬁctr_aordjnary
No. 1499 dated 6th day of July, 2019. : -

7. The: Bill is intended to replace the Kerala Co-operative’ Hospital
Complex, the Academy of Medical Sciences and Allied Institutions (Taking over
and Administration) Ordinance, 2019 (24 of 2019) by an Act of the State Legislature.
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THE KERALA PAN(.HAYAT RAJ (AMENDMENT)
BILL, 2019

As per sub-section (3) of section 219 A of the Kerala Panchayat Raj Act
1994 (13 of 1994) a village panchayat may contract out any part or the whole
process of collection and disposal. of solid waste from the public or private
premises. As per sub-section. (4) of the said section, notwithstahding anything
contained in this Act or any other law for the time being in force, the Government
_ may, if satisfied '_chat it is necessary to do so in the public interest, make
arrangements on contract basis or _otherwise for the collection, transportation,
disposal and processing of solid wastes, rubbish, filth and such other materials
from two or more Local Self Government Institutions either dlrectly or through
the agency authorized by the Gnvemment or undertake any project, for the
collection, transportation, disposal and processmg of solid wastes, rubbish, filth
and such other materials, involving considerable expenditure, o

For the purpose of implementation of the above said projects, land is required
“for installing modern equipments. In the above circumstances, the Government

- have decided to amend the Kerala Panchayat Act, 1994 (13 of 1994) by

incorporating a provision empowering the Government to take over the land
belonging to the Local Self Government Institution in which the. above said
projects are proposed to be unplemented

‘As the Legislative Assembly of the State of Kerala was not in session and the .
above said proposal had to be given effect to immediately, the Kerala Panchayat
Raj (Amendment) Ordinance, 2019 was promulgated by the Governor of Kerala
on the 2nd day of March, 2019 and the same was published as Ordinance No. 19 -
of 2019 in the Kerala Gazette Extraordinary No. 553 dated 2nd March, 2019.

Though a Bill to_réplace the said Ordinance by an Act of the State Legislature
was published as Bill No. 193 of the Fourteenth Kerala Legislative Assembly, the
same could not be introduced in, and passed by, the Legislative Assembly of the
State of Kerala during its session which commenced onthe 27th day of May, 2019
and ended on the 4th day of July, 2019 '
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As the provisions of the said Ordinance had to be kept alive and the
- Legislative Assembly of the State of Kerala was not in session, the Kerala
Panchayat Raj (Amendment) Ordinance, 2019 (29 of 2019) was promulgated by
the Governor of Kerala on the 6th day of July, 2019 and the same was published
in the Xerala Gazette Extraordmary No. 1507 dated 7th July, 2019,

The Bill seeks to replace Ordinance Nca 29 of 2019 by an Act of the State
Legislature. .

THE NON—RESIDENT KERALITES' WELFARE (AMENDMENT)
BILL, 2019

'Non-Remdent Keralites' Dividend Scheme is an investment scheme
envisaged by the Kerala Non-Resident Keralites Welfare Board for getting a fixed
income to the Non-Resident Keralites. It has been intended to hand over the
amount mobilized from the Non-Resident Keralites' Dividend Scheme to KIIFB
and other Government agencies for development purposes and for that a scheme
has been approved by the Government Order dated 22-10-2018 and it has also been -
decided to amend the Non-Resident Keralites’ Welfare Act, 2008.

. 2. The State Government needs a huge amount of money to overcome the
financial crisis caused by the flood and for rebuilding Kerala. In this special
circumstance, the implementation of the Non-Resident Keralites' Dividend Scheme

will help to improve the financial stability of the State and will ensure a secured

life for the Non Resident Keralites.

~ 3. As the Legislative Assembly of the State of Kerala was not in session and
the said proposal had to be given effect immediately, the Non-Resident Keralites'
Welfare (Amendment) Ordinance, 2019 was promulgated by the Governor of
Kerala on 8th January, 2019 and the same was published as Ordinance No. 8
of 2019 in the Kerala Gazette Extraordinary No. 47 dated on the 8th day of
January, 2019.

4. A Blll to replace the said ordinance by an Act of the State Leglslamre
could not be introduced in, and passed by the Legislative Assembly of the State of
Kerala during its session which commenced on the 25th day. of January 2019 and
ended on the 12th day of February, 2019
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5. In order to keep alive the provisions of the said Ordinance, the
Non-Resident Keralites' Welfare (Amendment) Ordinance, 2019 was promulgated
‘by the Governor of Kerala on the 1st day of March, 2019 and the same was
published as Ordinance No.15 of 2019 in the Kerala Gazette Extraordinary No.546
dated on the 1st day of March, 2019:

6. ABillto replace the said ordinance by an Act of the State Leglslature could
not be introduced in, and passed by the Legislative Assembly of the State of Kerala
during its session which commenced on the 27th day of May, 2019 and ended
on the 4th day of July, 2019.

7. In order to keep alive the provisions of the said QOrdinance, ' the
Non-Resident Keralites' Welfare (Amendment) Ordinance, 2019 was promulgated
by the Governor of Kerala on the 6th day of July, 2019 and the same was published
as Ordinance No. 25 of 2019 in the Kerala Gazette Extraordinary No. 1502
dated on the 6 th day of July, 2019.

. 8. The Bill is intended to replace the Nou—Resndent Kerahtes Welfare
(Amendment) Ordinance, 2019 (25 of 2019) by an Act of the State Legislature.

THE KERALA MUNICIPALITY (AMENDMENT)
' BILL, 2019

~ As per sub-sections (3) of section 326 of the Kerala Municipality Act, 1994
(20 of 1994) a Municipality may make arrangement on contract basis, in whole or
in part for the collection and disposal of solid waste from public or private
premises. As per sub-section (4) of the said section, notwithstanding anything
contained in this Act or any other law for the time being in force, the Government
may, if satisfied that it is necessary to do so in the public interest, make
arrangements on contract basis or otherwise for the collection, transportation,
disposal and processing of solid waste, rubbish, filth and such other materials from
two or more Local Self Government Institutions, either directly or through the
agency authorised by the Government or undertake any project, for the collection,
transportation, disposal and processing of solid waste, rubb;sh filth and such other
" materials, involving considerable expenditure.

For the purpose of implementation of the above said projects, land is required
for installing modem equipments. In the above circumstances, the Government
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have decided to amend the Kerala Municipality Act, 1994 (20 of 1994) by .
incorporating a provision empowering the Government to take over the land
belonging to the Local Self Government Institution in which the above said
projects are proposed to be implemented. '

As the above said proposal had to be given effect to immediately and the
Legislative Assembly of the State of Kerala was not in session, the Kerala
Municipality (Amendment) Ordinance, 2019 was promulgated by the Governor of
Kerala on the 2nd day of March, 2019 and the same was published as Ordinance
- No.18 of 2019 in the Kerala Gazette Extraordinary No.552 dated 2nd day of
March, 2019. ‘ '

. The Hon’ble Govemor of Kerala, in the address to the Legislative Assembly
of the State of Kerala in 2016, had announced that the Government would
- operationalise the policy decision taken in February 2011 to integrate the different
cadres under the Department of Local Self Government into a Common service.
On the basis of that, the Government have decided to amend section 48 of the
Kerala Municipality Act, 1994 pertaining to the provisions of Municipal Secretary
and section 222 pertaining to the provisions of constitution of a common municipal
service and séctio_n 224 pertaining to the provisions regarding appointing authority,
50 as to integrate the different services under Local Self Government Department,

" that is, Panchayat, Rural Development, Urban kAffairs, Town and country Planning,

. Local Self Government Engineering Service and Municipal Common Service, in to
2 Common Service,

By the above said amendment, it is. also intended to empower the
Government to make Local Self Government State Service Rules and Subordinate
Service Rules under the Kerala Public Services Act, 1968 (19 of 1968).

As the above said proposal had to be given effect to immediately, and the
Legislative Assembly of the State of Kerala was not in session, the. Kerala
Municipality (Second’ Amendment) Ordinance, 2019 was .prbmulgated by the
Governor of Kerala on the 6th day of March, 2019 and the same was published as
Ordinance No. 23 of 2019 in the Kerala Gazetie Extraordinary No, 599 dated 6th
day of March, 2019. S S
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Though a Bﬂ_l to replace the said Ordinances by an Act of the State
Legis_lature was published as Bill No. 203 of the fourteenth Kerala Legislative
Assembly, the same could not be introduced in, and passed by the Legislative

Assembly, during its session which commenced on the 27th day of May, 2019 and
ended on the 4th day of July, 2015.

~ As the provisions of the said Ordinances had to be kept alive and the
Legislative Assembly of the State of Kerala was not in session, the Kerala
Municipality' (Amendment) Ordinance, 2019 (28 of 2019) was promulgated by
the Governor of Kerala on the 6th day of July, 2019 and the same was published
 in the Kerala Gazette Extraordinary No. 1505 dated 6th day July,2019

The Bill seeks to replace Ordinance No. 28 of 2019 by an Act of the
State Legislature. .

- THE MADRAS HINDU RELIGIOUS AND CHARITABLE.
ENDOWMENTS (AMENDMENT) BILL, 2013

- Section 7A of the Madras Hindu Religious and Charitable Endowments Act,
1951 provides that, every member of the Board shall be entitled to hold office for a
period of two years from the daté of his nomination or election, as the case may be. -
Sub-section (2) of that section provides that, a person who ceases to be a member
of the Board by reason of expiration of his term of office shall, if he is otherwise
qualified, be eligible for re-nomination or re-election. - The proviso to sub-section
(2) of the said section .provides that such a member of the Board shall not be
eligible for re-nomination or re-election consecutively.

2. As per the said provxsmn a person who ceased to be member of the
Board by the expiry of the term of affice is not eligible to be re-nominated or
. re-elected consecutively. Now, the Government have decided to amend the said '

" Act, by substituting the existing proviso to sub-section (2) of section 7A with a
new proyiso that, such member of the Board shall be eligible for re-nomination or . '
re-election consecutively for two terms alone. :

3. As the Legislative Assembly of the State of Kerala was not in session and
the above proposals had to be given effect to immediately, the Madras Hindu
Religious and Charitable Endowments (Second Amendment) Ordinance, 2018 was
promulgated by the Governor of Kerala on the 17th day of October, 2018 and the .
same was published as Ordinance No. 54 of 2018 in the Kerala Gazette
Extraordinary No. 2592 dated 17th  October, 2018..
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" 4. Though a Bill to replace the said Ordinance by an Act of the State -
Legislature was published as Bill No. 168 of the Fourteenth Kerala Legislative
Assembly, the same could not be introduced in, and passed by, the Legislative
Assembly of the State of Kerala during its session which commenced on the
- 27th day of November, 2018 and ended on the 13th day of December, 2018,

5. As the prowsmns of the said Ordinance are to be kept alive and the Kerala _
Legislative Assembly was not in session, the Governor of Kerala has promulgated
the Madras Hindu Religious and Charitable Endowments (Second Amendment)
Ordinance, 2018 on the 7th day of January, 2019 and the same was published
as Ordinance No. 4 of 2019 in the Kerala Gazette Extraordinary No. 36 dated

- 7th day of January, 2019. : :

6. A Bill to replace the said Ordinance by an Act of the State Legislature
could not be introduced in, and passed by, the Legislative Assembly of the State of
Kerala during its session which commenced on the 25th day of January, 2019 and
ended on the 12th day of February, 2019.

7. As the provisions of the said Ordinance are to be kept alive and the
Kerala Legislative Assembly was not in session, the Governor of Kerala has
promulgated the - Madras Hindu Religious and Charitable Endowments
(Amendment) Ordinance, 2019 on the 1st day of March, 2019 and the same
was published as Ordinance No. 14 of 2019 in the Kerala Gazette Extraordinary
No. 549 dated 1st day of March, 2019. ‘

8. A Bill to replace the said Ordinance by an Act of the State Legislature
couid not be introduced in, and passed by, the Legislative Assembly of the State of °
Kerala during its session which commenced on the 27th day of May, 2019 and
. ended on the 4tk day of July, 2019. :

_ 9. As the provisions of the said Ordinance are to be kept alive and the Kerala
Legislative Assembly was not in session, the Governor of Kerala has promulgated
the Madras Hindu Religious and Charitable Endowments {Amendment) Ordinance,
2019 on the 6th day of July, 2019 and the same was published as Ordinance
No. 31 of 2019 in the Kerala Gazette Extracrdinary No. 1504 dated 6th day
of hily, 2019.

10. The Bill seeks to replace Ordinance No. 31 of 2019 by an Act of the
- State Legislature.
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THE KERALA JEWELLERY WORKERS’ WELFARE FUND .
(AMENDMENT) BILL, 2019 -

Sub-section (1) of section 5 ¢f the Kerala Jewellery Workers” Welfare Fund
Act, 2009 (26 of 2009) provides that for the purpose of collecting amount to the
Fund, for the welfare of the jewellery workers and self employed persons, every
dealer shall be liable to pay a sum amcunting to 0.25% of his jewellery sale
proceeds of a year to the Consolidated Fund of the Government as cess. It also
provides that, this is not applicable to dealers whose sale proceeds are léss than ten
lakh rupees for a year. As per the above provision, such Jewellery dealers are
liable to pay cess on the buying and selling of Jewellery in the State.

2. Now, the Government have decided to amend the said Act by amending
~ the said provision to the effect that, every jewellery dealer have to pay cess only
on the sale of Jewellery and such cess shall be 0.1% on the sale of the jewellery.

3. Though a Bill to bring an act of the State Legislative Assembly on this
subject was published as Bill No. 172 of the Fourteenth Kerala Legislative
Assembly, the same could not be introduced in, and passed by, the Legislative
Assembly.

- 4, As the Legislative Assembly of the State of Kerala was not in session and
as the above proposals had to be given effect to immediately, the Kerala' Jewellery
Workers’ Welfare Fund (Amendment) Ordinancé, 2019 (38 of 2019) was
promulgated by the Governor of Kerala on the 20th day of August, 2019 and the
same was published in the Kerala Gazette Extraordinary No.1898 dated 20th
August, 2019, .

5. The Bill seeks to replace O dmance No. 38 of 2019 by an Act of the State
Legislature.

'~ THE KERALA POLICE (AMENDMENT) :
- BILL, 2019

As per sub—secnon (6) of section 101 of the Kerala Pohce Act, 2011 (8 of
2011), it is provided that, the punishments mentioned in items (a) to (j} of
sub-section (4) of the said section shall not be a bar for promotion of a police
officer. It has come to the notice of the Government that, becaunse of this provision,

4752020,
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the officers who are'imposed with major penalties are also being included in the
select list and promoted. The Government have examined the same in detail and to
overcome the said situation it is decided to amend section 101of the Kerala Police
Act, 2011 {8 of 2011).

‘As the Legislative Assernbly of the State of Kerala was not in session and the
~above proposals had to be given effect fo immediately, the Kerala Police
(Amendment) Ordinance, 2019 was promulgated by the Governor of Kerala on the
8th day of January, 2019 and the same was published as Ordinance No. 6 of 2019
in the Kerala Gazette Extraordinary No. 43 dated 8th January, 2019.

Though a Bill to replace the said Ordinance by an Act of the State Legnslature -
could not be introduced in, and passed by, the Fourteenth Kerala Legislative
Assembly durmg its session which commenced on the 25th day of January, 2019
and ended on the 12th day of February, 2019.

In order to keep alive the provisions of the said Ordinance and the State
Legislative Assembly was not in session, the Kerala Police (Amendment)
_.Ordinance, 2019 was promulgated by the Governor of Kerala on the 25th day of
February, 2019 and published as Ordinance No. 9 of 2019 in the Kerala Gazetie
Extraordinary No. 486 dated 26th February, 2019. '

Though a Bill to replace the said Ordinance by an Act of the State Legislature -
was published as Bill No. 190 of the Fourteenth Kerala Legislative Assembly, the
same could not be introduced in, and passed by, the Kerala Legislative Assembly
during its session which commenced on the 27th day of May, 20195 and ended on
the 4th  day of July, 2019.

In order to keep alive the provisions of the said Ordinance and the State
Legislative Assembly was not in session, the Kerala Police (Amendment)
Ordinance, 2019 was promulgated by the Governor of Kerala on the 6th day of
July, 2019 and published as Ordinance No. 32 of 2019 in the KeraIa Gazette '
Extraordinary No. 1508 dated 7th July, 2019. '

 The Bill seeks to replace Ordinance No. 32 of 2019 by an Act of the State'
Leglslature
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THE KERALA PREVENTION OF DAMAGE TO PRIVATE PROPERTY
AND PAYMENT OF COMPENSATION BILL, 2019 '

In the State due to riot, hartal, bandh, demonstratien, march, procession,
blockade of road traffic or similar assembly organised by various organisations,
mdmdual or group of individuals, large number of private properties get desu'oyed
in addition to public properties. The Government consider it necessary to bring in &
legislation to prevent the frequent and rampant damage to private property and for

_payment of compensation. ' h

As the Legislative Assembly of the State of Kerala was not in session and the
above proposals had to be given effect to immediately, the Kerala Prevention of
Damage to Private Property and Payment of Compensation Ordinance, 2019 was
promulgated by the Governor of Kerala on the Bth day of January, 2019 dnd the
same was published as Ordinance No. 5 of 2019 in the Kerala Gazette
Exn'aordmary No. 44 dated 8th January, 2019.

A Bill to replace the said Ordinance by an Act of the State Leglslature could
not be mtroduced in, and passed by, the 14th Kerala Legislative Assembly during
its session which commenced on the 25th day of January, 2019 and ended on the
12th day of February, 2019:

In order to keep ‘alive the provisions of -the sald Ordinance, the Kerala
Prevention of Damage to Private Property and Payment of -Compensation
Ordinance, 2019 was promulgated by the Governor of Kerala on the 25th day of
February, 2019 and the same was. published as Ordinance No. 10 of 2{)19 in the
Kerala Gazette Extraordinary No. 487 dated 26th February, 2019,

A Bill to replace the said Ordinance by an Act of the State Legislature could
not be introduced in, and passed by, the 14th Kerala Legislative Assembly during
its session which commenced on the 27th day of May, 2019 and ended on the 4 th
day of July, 2019.

In order to keep alive the provisions of the said Ordinance, the Kerala '
Prevention of Damage to Private Property -and Payment . of Compensation -
Ordm_ance, 2019 was promulgated by the Governor of Kerala with certain
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modifications on the 6th day of July, : 2019 and the sime was published as
Ordinance No. 33 of 2019 in the Kerala Gazette Extraordinary No. 1503 dated
6th July, 2019, ' ' '

The Bill seeks to replace Ordinance No, 33 of 2019 by an Act of the State
Legislature, . S

THE UNIVERSITY LAWS (AMENDMENT)
BILL, 2019 '

The Kerala State Higher Education Council has recommended to bring
uniformity in the term of appointment of Registrars, Controllers of Examinations
and Finance Officers in the Universities in the State, The Government have
considered the said recommendation and for this purpose decided to include the
provision that the term of appointment of Registrar, Controller of Examinations
and Finance Officer of the Kerala University, the Calicut University, the Mahatma
Gandhi University, the Sree Sankaracharya University of Sanskrit, the Kannur
University and the National University of Advanced Legal Studies shall be for a
period of four years from the date on which he enters upon his office or till he
completes thé age of fifty-six years, whichever is earlier, by making necessary
amendment in  the Kerala University Act . 1974 (17 of 1974), the
Calicut University- Act, 1975 (5 of 1975), the Mahatma Gandhi University Act,
1985 (12 of 1985), the Sree Sankaracharya University of ‘Sanskrit Act, 1994
(5 of 1994), the Kannur University Act, 1996 (22. of 1996) and the Nationa
University of Advanced Legal Studies Act, 2005 (27 of 2005). o

2. As the Kerala Legislative Assembly was not in session and the above.
proposals had to be given effect to immediately, the University Laws (Amendment)
Ordinance, 2019 was Promulgated by the Governor of Kerala on the 6th day of
March, 2019 and the same was published as Ordinance No.21 of 2019 in the
Kerala Gazette Extraordinary No. 597 dated 6th March, 2019,

3. Though a Bill to replace the said Ordinance by. an Act of the State
Legislature was published as Bill No. 200 of the Fourteenth Kerala Legislative
Assembly, the same could not be introduced in, and passed by, the Kerala State
Legislative Assembly during its session which commenced on the 27th day of

May, 2019 and ended on the 4th day of July, 2019. .
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4. In order to keep alive the provisions of the said Ordinance, the University
Laws (Amendment) Ordinance, 2019 was promulgated by the Governor of Kerala
on the 6th day of July, 2019 and the same was published as Ordinance No. 34 of
2019 in the Kerala Gazette Extraordinary No, 1506 dated the 6th day of July, 2019.

, 5. The Bill seeks to replace Ordinance No. 34 of 2019 by an Act of the State .
Legislature. _ C )

THE UNIVERSITY LAWS (AMENDMENT) (No. 2) '
o ~ BILL, 2019 '

The Kerala State Higher Education Council "has recommended to bring
uniformity in the term of appointnient.of Registrars, Controllers of Examinations
and Finance Officers of the Universities in the State. The Government have
considered the said recommendation and for this purpose decided to include the :
provision that the term of appointment of Registrar, Controller of Examinations
and Finance Officer of the Cochin University of Science and Technology,
Thunchath Ezhuthachan Malayala ‘University. and A.P.J. Abdul. Kalam

- Technological University shall be for a period of four years from the date on which
he enters upon his office or till he completes the age of fifty-six years, whichever is
earlier, by making necessary amendment in the Cochin University of Science and
Technology Act, 1986 (31 of 1986), .the Thunchath Ezhuthachan Malayala
University Act, 2013 (24 of 2013) and the A.P.J. Abdul Kalam Technological

. University Act, 2015 (17 of 2015). ' '

2, As the Kerala Legislative Assembly was not in session and the above
proposals had to be given effect to immediately, the University Laws (Amendment)
(No. 2) Ordinance, 2019 was promulgated by the Governor of Kerala on the
6th day of March, 5019 and the same was published as Ordinance No. 22 of 2019

in the Kerala Gazette Extraordinary No. 598 dated the 6th March, 2019.

3. Though a Bill to replace the said Ordinancé by an Act of the State
Legislature was published as Bill No.201 of the Fourteenth Kerala Legislative
Assembly the same could -not be infroduced in, and passed by, the Kerala
Legislative Assembly during its session which commenced on the 27th day of May
2019 and ended on the 4th day of July 2019. -
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4. In order to keep alive the provisions of the said Ordinance , the University .-
Laws (Amendment) (No. 2) Ordinance 2019 was promulgated by the Governor
of Kerala on the 6 th day of July, 2019 and the Same was published as Ordinance
No. 35 of 2019 in the Kerala Gazette Extraordinary No. 1510 dated the 7th day
of July, 2019 : '

5. The Bill seeks to replace Ordinance No. 35 of 2019 by an Act of the State
Legislature. '

THE KERAI._.A FARMERS' DEBT RELIEF COMMISSION
(AMENDMEN T) BILL, 2019 '

Section 5 of the Kerala Farmers' Debt Relief Commission Act, 2006 provides
for the powers and functions of the Commission. Sub-section (3) of the said Act

2. The Government have decided to increase the debt relief given to the
farmers by the Kerala Farmers’ Debt Relief Commission from one lakh rupees to
two lakh rupees for the dues which exceeds fifty thousand Mupees. It was alsp
decided to make ‘suitable amendments to section 5 of the Kefal_a Farmers' Debt

Relief Commission Act, 2006 for the said purpose,

3. As the Legislative Assembly of the State of Kerala was not in session
and the above proposals had to be given effect to Immediately, the Governor of
Kerala has promulgated the Kerala Farmers' Debt Relief Commission
(Amendment) Ordinance, 2019 on the 26th  day of July, 2019 and the same
was published as Ordinance No.36 of 2019 in the Kerala Gazette Extraordinary

- No. 1717 dated 29th July, 2019 ' '

4. The Bill seeks to replace Ordinance No. 36 of 2019 by an Act of the State
Legislature, ' : '
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THE KERALA MADRASA TEACHERS’ WELFARE FUND.
BILL, 2019

‘As per the recommendations of the report submitted by the Committee under
the ‘Chairmanship of Shri Paloli Mohammed Kutty with regard to the
implementation of recommedations of the report submitted by the Committee
under the Chairmanship of Justice Rajinder' Sachar, who have conducted study on
the educational, social and economic conditions of Muslims in India, the Kerala
Madrasa Teachers' Welfare Fund Scheme has-been constituted as per G. O. (P)
No. 209/2010/GAD dated 31st May, 2010 to unplement Welfare Fund Scherne and

_ to provide pension for the teachers of Madrasa in the State '

2. The Government have decided to bring a legislation to constitute the
Madrasa Teachers' Welfare Fund Board to ensure better benefits to the
Madrasa- teachers including the Madrasa teachers who were members of said

welfare fund and also to provide for the ccnnected matters therewith. '

3. Though a Bill 1o bring an Act of the State Legislative Assembly on
" this subject, was published as Bill No. 131 of the Fourteenth Kerala Legislative
Assembly, the same could not be introduced in, and passed by, the Legislative
| Assemhly

. ‘4, As the Legislative Assembly of the State of Kerala was not in
~ session and the above proposal had to be given effect to immediately, the
“Kerala Madrasa Teachers’ Welfare Fund Ordinance, 2018 (Ordinance No. 43
of 2018) was promulgated by the Governor of Kerala on the 31st day of
August, 2018 and the same was published in the Kerala Gazette Extraordmary )
No. 2282 dated 4th September 2018. ‘ ' '

5. A Bill to replace the said Ordinance by an Act of the State Legislature
could not be introduced in, and passed by, the Kerala Legislaﬁire Assembly during
its session which commenced on ihe 27th day of Ndvember, 2018 and ended on
. the 13th day of December, 2018.
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6; As the provisions of the said Ordinance are to be kept alive and the Kerala '
Legislative Assembly was not in session, the Governor of Kerala has promulgated
the Kerala Madrasa Teachers’ Welfare Fund Ordinance, 2018 (Ordinance No. 2
of 2019) on the 7th day of Janyary, 2019 and the same was published in the
Kerala Gazette Extraordinary No, 38 dated 7th  January, 2019, '

7. A Bill to replace Ithe said Ordinance by an Act of the State Legislature '
could not be introduced in, and passed by, the Kerala Legislative Assembly during
its session which commenced on the 25th ' day of January, 2019 and ended on the

12th day of February, 2019.

8. As the provisions of the said Ordinance are to be kept alive and the
Kerala Legislative :Assembly was not in session, the Governor of .I_(erala has
promulgated the Kerala Madrasa Teachers’ Welfare Fund Ordinance, 20i9
(Ordinance No. 12 of 2019) on the 1st day of March, 2019 and the same was
pub]ished in the Kerala Gazette Extraordinary No. 547 dated 1st March, 2019;

9. Though a Bill to replace the said Ordinance by an Act of the State
Legislature was published as Bill No. 202 of the Fourteenth Kerala Legislative
Assembly, the same could not be introduced in, and passed by, the Legislative
Assembly -of the State of Kerala during its session which commenced on the
27th day of May, 2019 and ended on the 4th day of July, 2019. '

10. As the provisions of the said Ordinance are to be kept alive énd the
Kerala Legislative Asserﬁbly was not in session, the Governor of Kerala has
promulgated the Kerala Madrasa Teachers’ Welfare Fund :Ordina.uce, 2019
(Ordinance No. 30 of 2019) on the 6th day of July, 2019 and the same was
published in the Kerala Gazette Extraordinary No. 1509 dated 7th July, 2018.

11 The Bill seeks to replace Ordinance No. 30 of 2019 by an Act of the
State Legislature, '
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THE KERALA MICRO SMALL AND MEDIUM ENTERPRISES
FACIL]TATION BILL, 2019

The Government have decided to' grant exemption from certain approvéls and
inspections for the establishment aﬁd oberation of the micro small and médium
enterprises in the State with a view to promote industry in the State. ‘The
Government have decided to briag & legislation in the State, incorporating the
provisions, that a persen who intends to establish an enterprise ‘may submit a self
certification to the District Board constituted under section 4 of the Industrial
Single Window Cl_éarance Boards and Industrial Township Area Development Act
(5 of 2000) which is désignated as a nodal agency and oh receipt of such self
certification it shall have effect as an alpproval,-for a period of three years, and after '

" the éxpiry of said period, within a period of six months, such enterprises shall
" obtain approvals required for the establishinent and operation of enterprise and also

for providing other connected matters.

The Bill is intended to achieve the above objects.

THE KERALA INDUSTRIAL SINGLE WINDOW CLEARANCE
BOARDS AND INDUSTRIAL TOWNSHIP AREA
DEVELOPMENT(AMENDMENT) BILL, 2019 .

The Kerala Industrial Single Window .Clea_llrance Boards and Industrial
Township Area. Development Act, 1999 (5 of 2000) is an Act to provide special
‘provision for the speedy issue of various licenses, clearances and certificates
including renewal thereof, required for setting up and for expansion, dlvemficauon
and modernization of enterprises ‘in the State and for the Constitution of Industrial

'I‘owuship Area Development Authorities and for matters connected therewith.

475/2020. .
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The Government have decided to constitute a secretariar for assisting the
‘State Board in performing the functions and also for coordinating the'functions of
various departments and agencies, and also decided to empower the Charrman of
the Boand to recommend to the heads of department to take departmental action
'agamst the members of the State Board, District Board and Industrial Area Board
. who fails to attend the meetmgs of such boards without reasonable cause and it is
also décided to amend the Kerala Indusmal Single Window Clearance Boards and
Industrial Township Area Development Act »1999 by incorporating the above said

provisions along with certain other provisions for the said purpose.

The Bill is intended to achieve the above object.

'THE KERALA METROPOLITAN TRANSPORT AUTHORITY
' BILL, 2013

The Ministry of Urban Development, Government of India have accorded
sanction for the Kochi Metro Rail Project, which costs rupees 5181.79 crores,
in July, 2012 subject to certain conditions and the instructions for sustainable

revenue procurement,

2. The co-ordination of various modes of transport systems including non-
motorised systems, arrangement ‘of places for parking, integrated and smtable
ticket distribution system for all transport systerns based on intelligent transport
system, improvement of urban’ transport services etc. Were the conditions while
according sanction for the Kochi Metro Rail Project by the Central Government
and also while signing the wripartite Memorandum of Understandmg executed
between the Central Government Kochi Metro Rail and Government of Kerala,
Besides, arrangement of co-ordinated transport services was a condition put forth

- by the foreign funding agencies also. A- statntory arrangement w1th the above
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‘objects is necessary for the impl.ementation of the Kochi Metro Rail project
Besides, the Metro Rail policy, 2017 of the Central Covemment stipulates for the
urgent setting up of Urban Metropohtan Transport Authonty (UMTA} in the urban.l
-'areas where metro projects are implemented. Therefore the Government considers
that it is necessary to provide for the constitution of Metropolitan Transport '
_' Authorities for the planning, supefv_ision, co-ordination, development. and
regulation of Urban Transport in the Urban Mof)ility Areas and also forA the
Urban Transport Ancilliary Services withi_h such Urban Transport Aréas in the
state of Kerala. ' | | |

3. The Bill seeks to achieve the above objects.
THE KERALA FARMERS' WELFARE FUND
BILL,2019

Agnculture and a]hed sectors are the integral parts of the Economic
' “development of Kerala. The number of farmers, who are seeking their livelihood
from Agnculture is diminishing due to several reasons. The National Agncultural
Commission has directed to gwe priority to small scale margmal farmers in all
- welfare programmes for attracting and retaining more peoﬁle especially 'younger

generation into agnculture

By taking into consideration of the most important matters of secunty and
welfare of farmers in agncultural sector most prominent places has to be given to
it. For achieﬁng the aim of enﬁuring social status and e_conomié pfosp.eﬂty to’
farmers, give pens.ion'a‘nd other ﬁnimcial.ass_istance to them, to aﬁract the future
generation to agriculture sector, to provid_é life of prosperity to the farmer
community etc. The Government has decided to constitute a Welfare Fund to make

a legislation forit.
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No. - : . { Introduction Select reference to meeting of the | presentation| Report was.
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) to which /Select | -Committee
_ referred Committee
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1 |The Kerala Veterinary| 28-10.2019 I | 28102019 | 29-107010 41129 | Minister of Forest, |
‘|and  Animal  Sciences ‘ Animal Husbandry
University (Amendment) : and Zoo
| Bill, 2019 ¢Bill No. 217y |
2 |The Kerala Anganawadi| 28-10-2019 X111 . Minister for Health,
Workers' and Anganawadi | 28-10-2019 | 29-10-2019 6-11-2019 | Social Justice and
Helpers' Welfare Fund - Woman and Child
(Amendment) Bil], 2019 Development '
(Bill No.216) :
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Minister for Health,

Bill, 2019 (Bill No. 221)
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Hospital Complex, the ' Social Justice and

Academy of Medical Woman and Child

Sciences and  Allied Development
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The Kerala Panchayat Raj | 29-10-2019 X 29-10-2019 | 29-10-2019 | 6-11-2019 | Minister for Local

(Amendment) Bill, 2019 ’ . : ‘ .1 Self Governments

(Bill No.214) ‘

The Non-Resident Keralites'| 30-10-2019 X 30-10-2019 | 7-11-2019 8-11-2019 Chief Minister

Weltare (Amendment} _— '

Bill, 2019

(Bill No. 230) o _

The Kerala Municipality{ 30-10-2019 IX 30-10-2018 | 5-11-2019 | 7-11-2019 | Minister for Local

{Amendment) Bill, 2019 ‘ Self Governments

(Bill No. 219) ‘ -

The  Madras  Hindu| 31-10-2019 | 31-10-2019 5-11-2019% 7-11-2019 { Minister for Co-

Religious and Charitable operation, Tourism
" | Endowments (Amendment)

and Devaswoms

611



2 3 4 5 6 7 8
8 {The Kerala Jewellery | 30-10-2019 v 30-10-2019 | 6-11-2019 7-11-2019 { Minister for Labour
Workers' Welfare Fund : and Excise
(Amendment) Bill, 2019
(Bill No. 218) _
9 The Kerala - Police{ 31-10-2019 XV 31-10-2019 7-11-2019 | 8-11-2019 Chief Minister
: (Amendment} Bill, 2019 : :
(Bill No. 213) 7
10 |The Kerala Prevention of| 31-10-2019 XIv: 31-10-2019 7-11-2019 8-11-2019 | - Chief Minister
Damage to Private Property |- : :
. Payment of
Cmnpmsanm Bill, 2019
(Bill No. 224) _
11 [The University Laws| 4-11-2019 VI 4-11-2019 5-11-2019 7-11-2019 | Minister for Higher
{Amendment) Bill, 2019 ' Education, Welfare of
(Bill No. 225) Minorities, Wakf and
_ Hajj Pilgrimage
12 /The  University Laws| 4-11-2019 vl 4-11-2019 5-11-2019 7-11-2019 MinismforHigha*
(Amendment) (No.2) Bill | . . ‘ - | Education, Welfare of
2019 (Bill No. 226} Minorities, Wakf and

Hajj Pilgrimage
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13 | The Kemla Farmers' | 6-11-2019 Il 6-11-2019 11-11-2019 | 13-11-2019 Minister for
Debt Retief Commission L . Revenue and
(Amendment) Bill, 2019 Housing
(Bill No. 231)

14 | The Kerala Madrasa | 6-11-2019 X '6-11-2019 11-11-2019 | 13-11-2019 Minister for
Teachers' Welfare Fund Higher Education,
Bill, 2019 (Bill No. 220) Welfare of
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15 | The Kerala Micro Small 7-11-.2019% vV 7-11-2019 7-11-2019 13-11-2019 Minister for
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The Kerala Farmers'
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Committee
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~ APPENDIKX IX S
-STATEMENT SHOWING THE DETAILS OF BILLS PUBLISHED AND DATE OF
. CIRCULATION TO MEMBERS
[Excluding the Bills introduced during the Sixteenth Session}
Sl ' Name of Bill | ‘Date of Date of
No. Publication | Circulation
1 {The Non-Resident Indians' (Keralites) Commission (Amendment) Bill, 2010, | 23-7-2019 27-10-2019
(Bill No. 206) '
2 | The Guruvayoor Devaswom (Amendment) Bill, 2019 (Bill.No. 207) - 30-7-2019 |27-10-2019}
3 |The Kerala High court Services (Delermmatlon of Retirement Age) (Amendment) 26-8-2019 | 27-10-2018|
© | Bill, 2019 (Bill No. 208) .o i
4 "I'he Kerala Devaswom 'Ihbunal Bill, 2019 (B111 No. 210) 10-10-2019 { 27-10-2019
5 |The Kerala Motor Transport Workers' Payment of Fair Wages (Amendment) Bill,| 14-10-2019 { 27-10-2019
- 12019 (Bill No. 211) 7 -
6 |The Kerala Advocates' Welfare Fund (Ameudment) Blll 2019 ﬂ?ull No. 212) 15-10-2019 | 27-10-2019
7 |The Kerala Document -Writers', Scribes' and Stamp Vendors' Welfare Fuad| 25-10-2019

(Amendment) Blll 2019 (Bill No. 223)

27-10-2019
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| APPENDIX XI .
DETAILS OF MOTIONS FOR LEAVE TO INTRODUCE
 PRIVATE MEMBERS' BILLS MOVED ON 15-11-2019

5L Name of the Bill Member-in-charge Result
No. | ' : _ : .
1 1The Kerala Prevention of Black-Magic|Stri P. T. Thomas Discussion
and Superstitius Practices Bill, 2017 | =~ inconclusive
2 |The Kerala Residents “Association | Shri I. B. Satheesh Withdrawn
- | (Registration and Regulation) Bili, 2019 ' by the leave
S : : of the House
3 |The Kerala Catering Workers' Safety | Shri V. P. Sajeendran | Discussion
and Protection Bill, 2019 ' ' inconclusive
4 |The Kerala Clinical Establishments|Shri Anoop Jacob | Discussion
(Registration and-  Regulation) inconclusive
Amendment Bill, 2019 _
5 |The Kerala Sgﬁior Citizens| Sk P. Ubaidulla Discussion
| Commission Constitution Bill, 2019 : : inconclusive
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APPENDEX XIII

STATEMENT SHOWING CONSTITUENCY NAME AND PARTY |
' AFFILIATION OF MEMBERS OF FOURTEENTH
KERALA LEGISLATIVE ASSEMBLY

(AS ON 28-10-2019)

SL | Constituency Name of Members . Party Affiliation of
No. Name Members '
1 2 . "3 4
1 Manjeshwar ‘| Shri M. C. Kamaruddin® Indian Union Muslim
. _ S League -
2. Kasargod Shri N. A. Nellikunnu | Indian Union Muslim
' _ - A League
3 Udma Shri K. Kunhiraman - - Communist Party of India
. : _ - 7 ' (Marxist)
4 Kanhangad | Shri E. Chandrasekharan | Communist Party of India
5 Trikaripur | Shri M. Rajagopalan - Communist Party of India|
S _ {Marxist) '
6 Payyannur Shri C. Krishnan Communist Parfy'_of India
. - (Marxist)
7 Kalliasseri | Shri T. V. Rajesh Communist Party of India
- s ) (Marxist)
8 Taliparamba | Shri James Mathew Commﬁn_ist Party of India
_ _ : o (Marxist)
9 | . Iikkur Shri K. C. Joseph Indian National Congress
10 Azhikode  |ShriK. M. Shaji Indian Union Muslim -
_ : _ League
1  Kannur Shri R@acha_ndran Congress (Secular)
' Kadannappalli : '

¥ Shri M. C. Kamaruddin, Shri T, J. Vinod, Smt. Shanimel Osman, Shri K. U. Jenish Kumar and

Shri V. K. Prasanth took oath/affirmation as Members on 28-10-2019, -
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1 2 3 4
12 Dharmadam Shri Pinarayi Vijayan A Communist Party of India
] | (Marxist)
13 Thalassery Shri A. N, Shamseer Communist Party of India
_ o (Marxist)

14 | Kuthuparamba |Smt, K.K. Shailaj'a Teacher ; Communist Party of India
| - . (Marxist)

15|  Mattannur Shri E. P. Jayarajan Communi_st Party of India

: ' : : - (Marxist)

16 | . Peravoor | Shri Sunay Joseph Indian National Congress

17 | Mananthavady |Shri O. R. Kelu - Communist Party of India
ST : (Marxist).

18 { Sulthanbathery |Shril C.Balakrishnan | Indian National Congress

19| Kalpetta Shri C. K. Saseendran Communist Party of India
| _ (Marxist)

20|  Vadakara  |Shri C. K. Nanu Janata Dal (Secular)

21 - Kuttiadi Shri Parakkal Abdulla Indian Union Muslim

' _ ‘ : League
22| . Nadapuram |ShriE. K. Vijayan | Communist Party of India;
23 Quilandy Shri K. Dasan Communist Party of India
i o (Marxist)
24 Perambra  |Shri T. P. Ramakrishnan | Communist Party of India
' o (Marxist)
25| Balusseri (SC) |Shri Purushan Kadalundi | Communist Party of India
' ' (Marxist)
26 Elathur Shri A. K. Saseendran Nationalist Congress

‘Party
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1 2 3 4
27 | Kozhikode North |Shri A. Pradeeplumar Communist Party of India
' ' : (Marxist)
28. Kozhikode South |Dr. M. K. Muneer Indian Union Muslim
' : League
29 Bejrpore Shri V. K. C. Mammed Koya | Communist Party of India
: (Marxist)
30 | Kunnamangalam {Shri P. T. A. Rahim Independent -
31 Koduvally Shri Karat Razack + Independent
{ 32| = Thiruvambadi | Shri George M.Thomas Communist Party of India
: B (Marxist)
33 Kondotty . |Shri T. V. Ibrahim Indian Union Muslim
B ' _ ' ~League
34!  Eranad Shri P. K. Basheer Indian Union Muslim’
| o . League
35 Nilambur Shri P. V. Anvar Independent
36 | Wandoor (SC) |Shri A. P. Anil Kumar Indian National Congress
37 Manjeri Shri M. Ummer Indian Union Muslim
. ' League
| 38 | Perinthalmanna | Shri Manjalamkuzhi Ali Indian Union Muslim
o League '
39| Mankada |Shri T. A Ahammed] Indian Union Muslim
Kabeer ' League
40 | Malappuram |Shri P. Ubaidulla - Indian Union Muslim
: . League
# Vengara | Shri K. N. A. Khader Indian Union Muslim
' ' League.

4752020,




-Chittur

1 2 3 4
42| - Vallikkunnu | Shri Abdul Hameed. P, . Indian Union Muslim
' ' ~ League
43 Tirurangadi Shri P. K. Abdu Rabb - Indian Union Muslim
s ' ‘ League
44 Tanur Shri V., Abdurahimin National Secular
_ : Conference
45 Tirur | Shri C. Mammootty Indian Union Mustim -
' _ . ' ~ League
46 Kottakkal Prof. Abid Hussain Thangal| Indian Union Mauslim
‘ League
47 Thavanur Dr K. T. Jaieel Independent |
48 Ponnani Shri P. Sreer_amalm'shhan Communist Party of India
. - : . ' (Marxist)
49 Thrithala  {Shri V. T. Balram Indian National Congress
50 Pattambi Shri Muhammed Muhassin P. | Communist Party of India
51 Shomnur  |Shri P.K. Sasi - Communist Party of India
' _ : . {Marxist)
52 Ottapalam Shri P, Unni Communist Party of India|
‘ : : -  (Marxist)
53 Kongad (SC) |[ShriK.V. Vijayadas Communist Party of India
. ' } (Marxist)
54 | Mannarkkad | Shri N. Samsudheen Indian Union Muslim
: _ League .
55 Malampuzha  |Shri V. S. Achuthanandan Communist Party of India|
' ' : : (Marxist)
56 Palakkad | Shri Shafi Parambil -~ * | Indian Nafional Congress |
57|  Terur(SC) |Shri A. K. Balan { Communist Pasty of India
‘ S (Marxist)
58 Shri K. Krishnankutty Janata Dal (Secular): |

i vl
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1 2 3 4
59 Nenmara Shr_i K. Babu - Communist Party of India |
o _ (Marxist)
| 601  Alathur  (ShriK. D, Prasenan Communist Party of India|
' _ : {Marxist)
61 | Chelakkara (SC) |Shri U. K. Pradeep Communist Party of India|
‘ o (Marxist)
62 | Kunnamkulim |Shri A. C. Moideen Communist Party of India|
: _ - " (Marxist)
63 Gumvayo_bf . |Shri K. V. Abdul Khader | Communist Party of India
' (Marxist)
64|  Manalur Shri Murali Perunelly Communist Party of India
' ' . (Marxist)
65 | ‘Wadakkanchety |Shri Anil Akkara Indian National Congress
66 Ollur  |ShriK.Rajan |Communist Party of India
67 Thrissur  [Shri V. S, Sunil Kumar | Communist Party of fndia
68 Nattika (8C) Smt, Gcelhé Gopi Corhmun_ist Party of India
69 ' Kaibérhang_almn_ Shri E. T. Taison Master Communist Party of India
70| Irinjalakuda | Prof. K. U, Arunan Communist Party of India
_ : ' (Marxist)
71 Puthukkad 7 Prof, C. R.aveendranaﬂl Communist Pérty of India:
'- - (Marxist)
72 ~ Chalakudy Shri B. D. Devassy Communist Party of India
' B ' _ (Marxist)
73| Kodungallr |Shri V. R. Sunil Kumar | Communist Party of India
74| Indian National Congress

Perumbavoor

Shri Eldose P. Kunnapillil-




1 2 3 | 4
75 Angamaly Shri Roji M. John Indian National Congress
76 Aluva Shri Anwar Sadath Indian National Congress
77 Kalamassery | Shri V. K. Ebrahim Kunju | Indian Union Muslim
: T : League
78 Paravur Shri V. D. Shtheesa’ﬁl Indian National Congress
79 : Vypee_n ‘ Shti S. Sarma Communist Party of India|
: (Marxist)
80 Kochi Shri K. J. Maxy Communist Party of India
' : (Marxist)
81 | Thripunithura |Shri M. Swaraj | Communist Party of India
: o : (Marxist)
82| Emakulam |ShriT.]J. Vinod Indian National Congress
83 Thrikkakara Shri P. T. Thomas Indian National Congress
34 ‘.Kunnathlmad (SC) | Shri V P. Sajéendran Indian National Congréss
85 | Piravom -| Shri Anocop Jacob Kerala Congress (Jacob)
86 | Muvattupuzha | Shri Eldho Abraham ‘Communist Party of India
87. Kothamangalam |Shri Antony John Communist Party of India
' ~ (Marxist)
88 | Devikulam (SC). Shri 8. Rajendran Communist Party of India
' ' (Marxist)
89 : Udumbanchola Shn M. M, Mani Communist Party of India
(Marxist)
90 Thodupuzha | Shri P. J. Joseph Kerala Congress (M)
91 Idukki Shri Roshy Augustine Kerala Congress (M)
| Smt. E. 8. Bijimol

92

_ Peerumade

| Communist Party of India




135

1

2

3 4
93 "Pala Shri Mani. C. Kappan® Nationalist Congress Party
94 |  Kaduthuruthy |Shri Mons Joseph Kerala Congress (M)
95| Vaikom (SC) Smt. C.K. Asha Communist Pax_'ty'of India
96 Ettumanoor - | Shri K. Suresh Kurup Communist Party of India
' (Marxist)
97 Kottayam Shri Thiruvanchoor | Indian Naﬁonal-Congress
' Radhakrishnan ~ ° : . '
98 | Puthuppally  |Shri Oommen Chandy Indian National Congress |
99 Changanassery Shri C. F. Thomas ~ Kerala Congress (M)
100| Kanjirappally |DR. N. Iayaraj Kerala Congress (M)
i1 Poonjar Shri P. C. George | Independent
102 Aroor Smt. Shanimol Osman® Indian National Cohgfess
103 Cherthala Shri P. Thilothaman "| Communist Party of India
104 A]appuiha DR.T. M ’Ilioma_s Isaac . -|Communist Party of India
: : _ ' _ (Marxist)
._ 105 Ambalappuzha |Shri G. Sudhakaran. Communist Party of India
- . {Marxist)
106 Kuttanad Shri Tt;or_nas Chandy Nationalist Congress
' ' . ~ Party |
107 Haripad Shri Ramesh Chennithala | Indian National Congress
108| Kayamkulam |Smt. U. Prathibha " | Communist Party of India
' oy {Marxist)
' _ 109 Mavelikkara (S8C} |Shri R. Rajesh Communist Party of India
‘ o S (Marxist)

*  Shri Mani. C. Kappan took oath/affirmation as Member: on 9_-_10-2019. )
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I 2 _ _ 3 4
110 Chengannur |Shri Saji- Cherian Communist Party of India
' : ' _ ' (Marxist)
11| Thiravalla  |Shri Mathew T.Thomas | - Janata Dal (Secular)
2| . Ranni | Shri Raju Abraham . | Communist Party of India
(Marxist)
113 Aranmula Smt. Veena George . [ Communist Party of India|
: : (Marxist)
‘114 Konni. | Shri K. U Jenish Kumar* | Communist Party of India

' ' _ {Marxist)

1115 -_ Adoor (SC) ~ {Shr Chittayam Gopakumar Communist Party of India |
116 Karunagappally |Shri R. Ramachandran Communist Party of India
17 Chavara Shri N. Vijayan Pillai Communist Marxist

' Party Kerala State
Committee

118 | Kunnathur (SC) Shri Kovoor Kunjumon Independent
119| Kottarakkara  |Smt. P. Aisha Potty Communist Party of India

' _ ' _ (Marxist)
120| - Pathanapuram |Shri K, B. Ganesh Kumar Kerala Congréss (B) -
121 Punalur (Shri K. Raju ' Communist Party of India
122 'Chadayamangalam | Shri Mullakkara Retnakaran | Communist Party of india
123 Kundara | Smt. J. Mercykutty Amma | Communist Party of India
N ' - ' (Marxist) .
124 Kollam Shri M. Mukesh Commuriist Pai‘ty of India

' ' Marxist) _

125|  Eravipuram _ |Shri M. Noushad Communist Party of India

(Marxist) -




1 3 4 .
|126{ Chathannoor |Shri G. §. Jayalal . | Communist Party of India
127 Varkala Shiri V. Joy Communist Party of India
' (Marxist)
|128|  Attingal (SC) | Shri B. Satyan Communist Party of India
_ ' (Marxist)
1129 Chirayinkeezhu {Shri V. Sasi | Communist Party of India|
' (8C) . '
130| . Nedumangad |{Shri C. Divakaran Communist Party of India
131}  Vamanapuram * | Shri D. K. Murali Communist Party of India
- (Marxist)
132| Kazhakooftam |Shri Kadakampally | Communist Party of India
Surendran (Marxist)
133 Vattiyoorkava [Shri V. K. Prasanth* -} Communist Party of India
_ - - -(Marxist) -
134 | Thiruvananthapuram | Shri V. S, Sivakumar Indian National Congress
135 Nemom Shri O. Rajagopal Bharathiya Janata Party
136 Aruvikkara  |Shri K. S. Sabarinadhan | Indian National Congress
137{ ' Parassala  |Shri C. K. Hareendran Commumist Party of Tndia
. . : {Marxist)
138{  Kattakkada  |Shri I B. Satheesh Communist Party of India
_ ' : (Marxist)
139 Kovalam - |Shri M. Vincent Indian National Congress
140 Neyyattinkara Shri K. Ansalan .Communist Party of India
(Marxist) _
141 | Nominated Mermber | Shri John Fernandez Communist Party of India

137

2

‘(Marxist)
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FOURTEENTH KERALA LEGISLATIVE ASSEMBLY
Seventeenth Session

Date of Commencement ... December 31, 2019

Date of Adjournment - .. December 31, 2019

Date of Prorogation ' - . December 31, 2019 (At the conclusion
: of its sitting)

Number of siitings ~ . 1(One)

PaRTY PosiTioN oF FourieNTH KiRALA LEGISLATIVE ASSEMELY
: (As on ])ECEMBER_ 31, 2019)

.Rdlmg L
Communist Party. of India (Manust) . 59
E Communist Party of India ' .19
Janata Dal (Secular) : . 03
Nationalist Congress Party I |
" Congress (Secular) o R
Kerala Congress (B) ) -
Communist Marxist Party Kerala State Committee .. 01
National Secular Conference _ _ . 01
Independents .. 05
Opposition '
Indian National Congress ' w21
Indian Union Muslim League : . 18
Kerala Congress (M) ‘ S | 1
Kerala Congress (Jacob) _ « .01
Bharatiya Janata Party _ : . 0
Independents o ' S ) |
Total ~ . 139
Speaker . 01

Grand Total ..140

*  Thomas Chandy elected member from 106-Kuttanad expired on 20-12-2019.




| Speaker
Surt P. SREERAMAKRISHNAN _
Deputy Spéakex; .
" SHR1 V. Sasi

Council of k Ministers

1

2.

10.

1L

12.
13,
14.

Shri Pinarayi Vijayan, Chief Minister

Shri A. K, Balan, Minister for Welfare of Scheduled Castes, Scheduled
Tribes, Backward Classes, Law, Culture and Parliamentary Affairs

Shri E. Chandrasekharan, Minister for Revenue & Housing

Dr. K. T. Jaleel, Minister for Higher Education, Welfare of Minorities,
Wakf & Hajj Pilgrimage

“Shri E. P. Jayarajan, Minister for Industries, Sports & Youth Affairs

~ Shri M. M. Mani, Minister for Electricity

Shri K. Krishnankutty, Minister for Water Resources

Smi. J. _h:{ercyklitty Amma, Minister for Fisheries, Harbour Engineering &

" Cashew Industry

Shri A. C. Moideen, Minister for Local Self Governments
Shri K. Raju, Minister for Forests, Animal Husbandry and Zoos

Shri Ramachandran Kﬁdannap'palli, Minister for Ports, Museums and
Archaeology .

Shri T. P. Ramakrishnan, Minister for Labour & Excise

Prof. C. Raveendranath, Minister t_‘or General Education -

Shri A. K. Saseendran, Minister for Transport




15,

16.
17.
18.

19,
20,

Smt, K. K. Shailaja Teacher, Minister for Health Socxal Justice and
Woman and Child Development

Shri G. Sudhakaran, Minister for Pubhc Works & Reg:stratlon
Shri V s, Suml Kumar, Minister for Agnculture

Shn Kadakampally Surendran, Minister for Co—operahon Tounsm &
Devaswoms

Shri P. Thilothaman, Minister for Food & Civil Supplies
Dr. T. M. Thomas Isaac, Minister fpr Finance & Coir,’

Leader of the House -
S_mu PINARAYI VIAYaN

Government Chief %Jp
St K. RAIAN

Leader of Opposition
SHRI RAMESH CHENNITHALA

_ Secretary
SHri 8. V. Unnikrisanan NaR
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- RESUME OF BUSINESS TRANSACTED DURING THE
SEVENTEENTH SESSION OF THE FOURTEENTH.
KERALA LEGISLATIVE ASSEMELY

~ The Summons dated December 29, 2019 for the Seventeenth Session of the

" Fourteenth Kerala Legislative Assembly was issued to the Members on December

29, 2019. The Session commenced at 9,00 a.m. on Tuesday, December 31, 2019

and adjourned sine-die at 12.38 p.m. on the same day. The House transacted
business for 3 hours and 38 minutes. '

Statutory Resolutlon :

On the day, Shri Pinarayi Vljayan Chief Minister moved the Rcsolunon
under Article 368 of the Consutuuon

“That this House ratifies the amendments to the Constitution of India falling -
within the purview of clause (d) of proviso to clause (2) of article 368, proposed
to be made by the Constitution (One Hundred and Twenty-sixth Amendment) Bill,
2019, as passed by both the Houses of Parliament.”

- Government Resolution (Rule 118) :

_ Shri Pmaray1 "Vijayan, Chief Minister moved the following resolutions
under rule 118,

L. andeisaddion] p@masge anqueele 126-5 seameasmd eesmm] milal
agleReh-agleady  mgeoooniciaggades”  senstugdiee  Tuonuoam
mloaresgleRee Meaoeme 10 nideic @el d1deflaflal MEBHIaE - alyaTun
pagm.  malad 2030 =) 25 190 GOM0STM VoQKNSMe SOAMIET”
A ougIleamo’ af)MmoT endmeasmTe AMIRGaA0 334(b) wymomo
@G I-Eam y 0B auqraucniumﬂm“ selhstrvelele MUomnim mlaamiaaglee 2020
mavaud]  26-0° meamusmlaam. epelmlwy @ekow] 10 adacong” @)
A13reflnflg medaod 126-00 seemaaISMI gean smilgfial ayaioun oagglel

QIR GW” MOFIPalno mgocqga-@d%aﬁ rugIemin” aidlaarman gpalalwye
@S AEENIMINIDIANT  BREMARISMY  oesnMasowl  ERSIWANRMSAIS]
~ mufla:alonsmeaan” ca0g MINerve el udanirlemas’ mre)dmelaammn.

The resolution was passed unanimously.
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- MEnas msﬁéem aeflowses oflesns amamglad podmmouman @YD h (D
SEMSTIORISTMOSBINE 0 yDOmIe TGS amIsirucomoniloes  aNeniamomin”
gl mgcm@d, BoeMISm - ofledme DAk 2MMRBaIdO & 3Ha0NEaI
2019-0a1 nimoo) sasK® Mo 0FISNMBB. MSats] e, onemeaants GhOg
al@amve ea(m udsnialemos” @osydmleaan. ' : :

. The following Members participated in the discussion:
Shri James Mathew | o
Shii V. D. Satheesan
Shri C. Divakaran

Shri K. V. Abdul Khader
Shri Mathew T. Thomas
Shri Mons Joseph
Shri Shafi Parambil

| Shri O. ..Rajagopal
Shri M. Swaraj
Shn K. B. Ganesh K_umar

" Shii P.C. George .

Smt. E. S Bijimol |

Shri Kovoor Kunjumon
Shri Mani C. Kappan

- Shri Anoop Jacob

- 8hri A. N. Shamseer
Dr. M. K. Muneer.

Shri A. Pradeep Kumar
Shri Ramesh Chennithala

Shri Rama_chandran Kadaunappalli, Minister for Ports, Museums, Archaeology
and Archives, S . '




The amendment moved by Shn K.C Joaeph was w1thdrawn by the leave of
the House. . '

The resolution was passed unanimously.
_Visitors .

The number of persons who witnessed the proceedings of the Assembly .
during the Session was as follows

Public Gallery , .18
Speakers' Gallery w10
Distinguished Visitors' Gallery 2

Termination of the Session

" The Seventeenth Session of the Fourteenth Kerala Legislative Assembly was .
. prorogued with effect from December 31, 2018 at the conclusion of its sitting vide
Notification No. 7382/’Ihb1e-—1/2019/Leg dated 1-1-2020. : '
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APPENDIX I

STATEMENT SHOWING CONSTITUENCY NAME AND PARTY .
AFFILIATION OF MEMBERS OF FOURTEENTH '
KERALA LEGISLATIVE ASSEMBLY

(AS ON 31-12-2019)

81, | Constituency Name Name of Members ' Party Affiliation of
No. Members
1 2 3 4
1| Manjeshwar |ShriM. C. Kamaruddin Indian Union Muslim
. o League
2 Kasargod Shri N. A. Nellikunnu Indian Union Muslim
: : League _
3 Udma Shri K. Kunhiraman Communist Party of India
: - (Marxist)
4 | Kanhangad  ShriE. Chandrasekharan | Communist Party of India
5 Trikaripur Shri M. Rajagopalan Communist. Party of India
. ' (Marxist)
6 Payyannur Shri C. Krishnan Communist Party of India
o ' (Marxist)
7 Kalliasseri | Shri T. V. Rajesh - | Communist Party of India
(Marxist)
8 Taliparamba Shri James Mathew Communist Party of India|
(Marxist) .
9 Irikkur Shri K. C. Joseph Indian National Congress
10 - Azhikode Shri K. M. Shaji Indian Union Muslim
E . League
11 " Kannur Shri Ramachandran Congress (Secular)

Kadannappalli




1 2 3 4
12 Dharmadam Shri Pinarayi Vijayan | Commumist Party of India
: : (Marxist) _
13 Thalassery Shri A. N. S_hémscér -Cdmmul.]ist Party of India
; B (Marxist)
14 | Kuthuparamba - [Smt. K. K. Shailaja| Communist Party of India
o Teacher (Marxist)-
15 Mattannur Shri E. P. Jayarajan Communist Party of India
(Marxist) '
16 Peravoor Shri Sunny Joseph Indian National Congress '
17 | Mananthavady |Shei O. R. Kelu Commuiist Party of India
(ST) (Marxist)
18 |  Sulthanbathery. 1 Shri L C. Balakrishnan Indian National Congress |
(ST - o |
19 Kalpetta Shri C. K. Saseendran Communist Party-of India
) (Marxist)
7 20 Vadakara Shri C, K. Nanu Janata Dal (Secular)
21 B Kuttiadi Shri Parakkal Abdulla . Indian Union Muskim
' : . - League
22 Nadaburam Shri E. K. Vijayan ' ‘Communist Party of India
23 Quilandy Shri K. Dasan Communié_t Party of India
(Marxist) -
24 Perambra Shri T. P. Ramakrishnan | Communist Party of India
a » (Marxist)
25 Balusseri (SC) | Shri Purushan Xadalundi | Communist Party of India
- ' (Marxist)
26 Elathur Shri A. X. Saseendran Nationalist Congress
' : ' Party
475/2020.

h \-é{




3

1 2 4
27| Kozhikode North |Shri A. Pradeepkumar Communist Party of India
. : . - (Marxist).
28 | Kozhikode South |Dr. M. K. Muneer Indian Union Muslim
: ' o ' League
29 Beypore . Shri V. K. C. Mammed|Communist Party of India
~ |Koya (Marxist)
30| Kunnamangalam |Shri P. T. A. Rahim - Independent
31 Koduvally Shri Karat Razack Indcpcndeﬂt
32 Thiruvambadi = | Shri George M.ThomaS' Communist Party of India
. _ (Marxist)
33 Kdndotty _ Shri T. V. Ibrahim Indian Unicn Muslim
' .. League
134 Eranad Shri P. K. Basheer Indian Union Muslim
. . ' . League
35|  Nilambur  |ShriP. V. Anvar Independent
136 Wandoor (SC) | Shri A. P. Anil Kumar ' Indian National Congress |
37 Manjeri Shri M. Ummer Indian Union Muslim .
_ 4 League
38 Perinthalmanna ™ -| Shri Manjalamkdzhi Ali * Indian Union Muslim
R League
39 Mankada ~ |Shri T. A. Ahammed| Indian Union Muslim |
Kabeer . : . League
40|  Malappuram  |Shri P, Ubaidulla Indian Union Muslim
: : ' " League '
41 Vengara Shri K. N. A. Khader Indian Union Muslim

League
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* Janata Dal (Secular)

1 2 _ 3 4
42| Vallikkunnn  |Shri Abdul Hameed. P. Indian Union Muskim
: ' : League
43| Tirorangadi | Shri P. K. Abdu Rabb Indian Union Muslim
: . ' League _
44 Tanur Shri V. Abdurahiman National Secular
_ ' : Conference
45 Tirur | $tri €. Mammootty ' Indian Union Muskim
_ a League
146 Kottakkal Prof..  Abid Hussain| Indian Um'on_MuSl_im
Thangal League
47 Thavanur DR. K. T. Jaleel Independent
48 Ponnani | Shri P. Sreeramakrishnan | Communist Party of India
: o ' . (Marxist)
49 Thrithala Shri V. T. Balram Indian National Congress
50 Pattambi Shri Muhammed Muhassin P. | Commaunist Party of India
51 Shornur Shri P. K. Sasi Communist Party of India |
‘ ' : (Marxist)
52 Ottapalam | Shri P. Unni | Communist Party of India|
' R (Marxist)
53! Kongad (SC) |Shri K. V. Vijayadas " | Communist Party of India
_ R (Marxist)
54| Mannarkkad | Shri N. Samsudheen Indian Union Muslim
: . S League
55| Malampuzha _|Shri V.S. Achuthanandan | Communist Party of India
. ' o ' - (Marxist)
56 Palakkad | Shri Shafi Parambil Indian National Congress |
57 Tarur (SC) Shri A. K. Balan Commaunist Party of India
: _ (Marxist)
58 Ghittur Shri K. Krishnankutty




1 2 .3 o4
59 . Nenmara Shri K. Babu Communist Party of India
C ' (Marxist)

60 Alather |ShriK. D.Prasenan - | Communist Party of India
, o (Marxist)

61| Chelakkara (SC) |ShriU.R.Pradeep’  |Communist Party of India
| - (Marxist)

62 1  Kunnamkulam Shri A. C. Moideen Communist Party of India
‘ (Marxist)

63|  Guravayoor |Shri K.V, Abdul Khader. Communist Party of India

o Marxist)
64 Manalur | Shri Murali Perunelly | Communist Party of India
' (Marxist) -

65| Wadakkanchery |Shri Anil Akkara Indian National Congress

66 Ollur Shri K. Rajan _ Communist Party of India

67 “Thrissur Shri V. S. Sunil Kumar | Commaunist Party of India

68 Nattika (SC) Smt, Geetha Gopi Commuﬁist Party of India

69 . Kaipamangalam |ShriE.T. Taison Master Communist Party of India

70|  Irinjalakuda  |Prof. K. U. Arunan Communist Party of India
_ . ' (Marxist)

71 Puthukkad Prof. C. Raveendranath Communist Party of India
i (Marxist)

72 Chalakudy | Shri B. D. Devassy - Communist Party of India
' _ (Marxist)

73 Kodungallur | Shri V. R. Sunil Kumar Communist Party of India

74 Perumbavoor Indian National Congr_ess

Shri Eldose P. Kunnapillil
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75 Angamaly. | Shri Roji M. John Indian National Congress
76|  Alva. Shri Anwar Sadath | Indian National Congress
77 Kajamassery- Shri V. K. Ebrahim Kunju |* Indian Union Muslim
: o _ ' League
78 . Paravur Shri V. D. Satheesan Indian National Congress
79 Vypeen I Shri S: Sarma Communist Party of India
' _ (Marxist)
80 | Kochi Shri K. J. Maxy . "| Communist Party of India
: ' (Marxist)
81 | Thripunithura |Shri M. Swaraj Communist Party of India
o : . (Marxist)
82| Emakulam  |ShriT.J. Vinod Indian National Congress
83 | Thrikkakara  |Shri P. T. Thomas Indian National Congress
84 | Kunnathunad (SC) Shri V. P. Sajeendran Indian National Congress
85 Piravom. | Shri Anoop Jacob Kerala Congress (Jacob)
86 | Muvattupuzha | Shri Eldho Abraham : Cqmmﬁnist.Party of India
87 Kothaméngalam Shri Antony John Co_mrﬁunist Party of India
' ' (Marxist)
88 | Devikulam (SC) |Shri S. Rajendran. Comimunist Party of India
(Marxist)
89 | Udumbanchola |Shri M. M. Mani | Communist Party of India|
' (Marxist)
90 Thodupuzha Shri P. J. Joseph Kerala Congress (M) -
91 Idukki Shri Roshy Augustine Kerala Congress (M)
92 Peerumade Communist Party of India

Smt. E.. 8. Bijimol
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93 Pala Shri Mani. C. Kappan | Nationalist Congess Party
94| K_aduthurﬁthy Shri Mons Joseph Kerala Congress (M)
93 Vaikom (SC) Smt. C. K. Asha Communist Party of India
96 ’ E'ttumanodr Shri K. Surcéh Kurup Communist Party of India
' (Marxist) _
97 Kottayam Shri Thiruvaﬁchoor Indian National CongreSs
A Radhakrishnan
98 Puthuppally Shri Oommen Chandy | Indian National Congress |
99 Chan_ganésséry Shri C. F. Thomas Kerala Congress A(M)
100| * Kanjirappally |DR. N. Jayaraj Kerala Congress (M)
101 Poonjar Shri P, C George Independent o
102 | Aroor Smt. Shénimol Osman Indian National Congtess
103]  Cherthala |ShriP. Thilothaman | Communist Party of India
104 Alappuzha | DR. T. M. Thomas Isaac | Communist Party of India
_ (Marxist)
105 Ambalappuzha |Shri G. Sudhakaran Communist Party of India
{Marxist)
106 Kuttanad Vacant _
07| Haripad Shri Ramesh Chennithala = | Indian National Congrcss
108 Kayamkulam  {Smt. U. P{athibha Communist Party of India
- (Marxist)
109 .Mavelikkara (SC) |Shri R. Rajesh Communist Party of Indja |

" (Marxist)
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110{ Chengannur | Shri Saji Cherian '| Communist Party of India
, _ ' . g © {(Marxist)
1 Thiruvalla Shri Mathew T. Thomas Janata Dal (Secular)
12 Ranni Shri Raju Abraham | Communist Party of India|-
N : " (Marxist)
113 Aranmula Smt. Veena George 3 Communist Party of India
_ (Marxist) -
|14 Konni Shri K. U. Jenish Kumar Communist Party of India
I : (Marxist)
115 Adoor (SC) Shri Chittayam Gopakmnai‘ Communist Party of India
116 Karunagap;ially Shri R. Ramachandran Communist Party of India
117 Chavara | Shri N. Vijayan Pillai- * Communist Marxist
' ' o Party Kerala State
_ Commiitee
118 | XKunnathur (SC) - | Shri Kovoor Kunjumon Independent
119} Kottarakkara ~ |Smt. P. Aisha Potty Communist Party of India
' ‘ {Marxist)
120| Pathanapuram |Shri K. B. Ganesh Kumar Kerala Congress (B).
121 Punalur Shri K. Raju Communist Party of India
122 | Chadayamangalam | Shri - Mullakkara| Communist Party of India
Retnakaran '
123 Kundara Smt. J. Mercykutty Amma | Communist Party of India
1 : _ K (Marxist) -
124 Kollam " | Shri M. Mukesh Communist Party of India
o : (Marxist)
125 '.Erav_ipuram  {Shri M. Noushad Communist Party of India

(Marxist)
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126 Chathannoor [ Shri G. . Jayalal Communist Party of India
127 Varkala Shri V. Joy | Communist Party of India
_ » {Marxist)
128| - Attingal (SC) Shri B. Satyan Communist Party of India
‘ _ : (Marxist)
129| Chirayinkeezhu |Shri V. Sasi Communist Party of India
' (SC) ' '
130| Nedumangad |Shri C. Divakaran Communist Party of India
131| Vamanapuram | Shei D. K. Murali Communist Party of India
_ : (Marxist)
132| Kazhakoottam | Shri Kadakampally | Communist Party of India
) Surendran ' (Marxist)
133 Vattiyoorkavu |Shri V. K. Prasanth Communist Party of India
| |  (Marxist)
134 | Thiruvananthapuram | Shri V. S. Sivakumar Indian National Congress |
135 Nemom Shri O. Rajagopal Bharathiya Janata Party
136  Aruvikkara  |ShriK.S. Sabarinadhan | Indian National Congress
‘ 137 Parassala Shri C. K. Hareendran Comﬁmnist Party of India
(Marxist)
138 Kattakkada Shri L. B. Satheesh Communist Party of India
(Marxist)
139 Kovalam Shri M. Vincent Indian National Congress
140| Neyyattinkara | Shri K. Ansalan Communist Party of India
- . (Marxist)
141 | Nominated Member | Shri John Fernandez Communist Party of India
(Marxist) '

|




